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.first unit of 200 MW (e) are being 
ordered after locating sources of supply 
in India and abroad. At the site, the 
tasks completed include site investiga­
tions, hydrographic survey, location 
and lay out of the plant, take over of 
475 acres of land, construction of access 
roads, ware house and concrete labo­
ratory etc. Works nearing completion 
include the first phase of the housing 
colony, the construction of a Micro- 
metcorological station and  attached 
laboratory.

(b) The foreign exchange required 
is about Rs. 14 00 crores for the first 
unit.

(c) and (d). No special agreement 
. has been made with the French Gov­
ernment.

Seminar on ‘Kissing’

2153. Shri Manubhai J. Patel: Will 
the Minister of  Information  and
Broadcasting be pleased to state:

(a) whether a Seminar on ‘Kissing’ 
is being organised by his Ministry; ana

(b) if so, when and whether it will 
be restiicted to films only?

The Minister ot Information  and 
Broadcasting (Shri K. K. Shah): (a)
Not yet, Sir.

(b) Not necessarily.

National Sample survey

2V4. Shri Vishwa  Nath  Pandey: 
Wi'l the Prime Minister be pleased to 
•tate:

(a) the number of surveys under­
taken by the National Sample Sur­
vey In Uttar Pradesh during 1966-67; 
and

(b) the expenditure on these sur­
veys during the above period?

The M m Minister and Minister ot
Mattie  Energy (Shriaatl  Indira
QaaiM): (a) A Statement is laid on

the Table of the House. [Placed 4n 
Library. See No. LT-0OJ1/87].

(H In such surveys, data collection 
is done by the National Sample Sur­
vey; most of the designing and tabu­
lation is done by the Indian Statistical 
Institute. The durations of survey do 
not coincide with financial years.  It 
is not practicable to apportion  ex­
penditure State-wise and Survey-wise. 
However, the Directorate of National 
Sample Survey ln<yirred an approxi­
mate expenditure of 11*11 lakhs  on 
field work in Uttar Pradesh  during 
1966-67.
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Fra»wl to M m   Tsjdwnh  km 
with rakJatea

2156. Sbri Bam Bartw:
Shil Nath Pal:
Shri Sarendranath Dwiveiy: 
Shrl Vishwa Nath Pander: 
Shri Onkar Lai Berwa:
Shrl Onkar Siivh:
Shrl Indar J. Malhotra:
Shri O. P. Tjragi:

Will  the  Minister  of External 
Affairs be pleased to «tate:

(a) whether it is a fact that recent­
ly Government have proposed to dis­
cuss Kashmir issue  with  Pakistan 
without any pre-conditions or  pre- 
commitments;

(b) if so, whether it is also a fact 
that this is against the basic  stand 
su far taken by Government on the 
Kashmir question; and

(c) if not, the  special considera­
tions on account ol which this new 
overture has been made?

The Minister of External  Affairs 
(Shri M. C. Chagla): (a) In my letter 
dated May 6, 1967 to the Foreign Min­
ister of Pakistan, I stated the follow­
ing:

"The Government of India have 
.stated previously many times both 
in Parliament and outside  that 
we are, without any pre-conditions 
or pre-commitments  on  either 
side, ready to discuss all questions 
between India and Pakistan, In­
cluding the Kashmir question, at 
any time and at any place mutual­
ly convenient to the Governments 
of India and Pakistan. We firmly 
adhere to that position and wish 
to reiterate that we are ready to 
enter into discussions with your 
representatives on all matters.”

(b)  and (c). The position that the 
Government of India are willing to 
discuss all qeustions between  India 
and g«fci«t»n Idudig the  Kashmir

question, hat been stated time  and 
again in Parliament as well as in the 
United Nations. This does not, how­
ever, mean that there is any change in 
India’s  basic  position  concerning 
Jammu and Kashmir.
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•attk Scfcart la Q«Imb

tttt. Slut CHMuaid FaolgnU:
ViU the Minister  of Detente be 
pleased to state the number ot boys 
from the Sainik  School  in Orissa 
(elected lor admission to the Nation­
al Defence Academy since its incep­
tion as compared  to other  Salnlk 
Schools in the country, school-wise?

The Minister  ot  Defence  (Shri 
Swann Singh);  The  Bhubaneswar 
Sainik School in Orissa sent up boys 
for the National  Defence  Academy 
examination tor the first time for the 
32nd course. The comparative position 
of the various Sainik Schools as also 
an indication of the total number of 
boys admitted for the N.D.A. from the 
different Sainik School is indicated as 
follows:—

Location pf 
Sainik School

N.D.A. 
Admission 
from 32nd 
to 37th 
Courses 
July 1964- 
January 
1967-

Total 
admissions 
so far.

1 1 3

Satan . 26 28

Kunjpura 62 68

Kaputthala 5* 62

Chitorgarh 20 21

Balachadi 11 XI

Konikonda 12 12

Kashafcootam 21 21

Pundia 7 7

Bhubaneswar 22 22

Amaravathinagar 22 22

Rewa  . »4 14

TiWya . < 6

The Stlalk School* at BUapur, 
Goalpara  and Qhorakhal did not 
participate ia the entrance examina­
tions for these  courses as they had 
not reached the 10th dm level.

Indian* detained In Pakistan

HO. Shri M. L. sondhi: will the 
Minister External Affairs be pleased
to state:

(a)  whether any Indian nationals 
are stiil detained and Jailed in Pak­
istan;

<b; if so, the number of such per­
sons and how many of them are be­
low 18 years of age or students;

(c)  whether •Government  are 
aware of the circumstances and rea­
sons for their detention in Pakistan 
and the arrangements  which  exist 
to look after the welfare of such 
persons:

(d) whether there is any charter 
or agreement  for affording proper 
facilities like  medical  attendance, 
permission to write letters to their 
relations, etc. and if so, whether the 
same is being observed on reciprocal 
basis;

(e) whether Government have ever 
considered the possibility of exchange 
of such persons who are not involved 
in any criminal cases;

(f) whether Government keep  a 
watch or maintain any record about 
the completion of terms of sentence 
in each case and  whether proper 
arrangements exist for their repatria­
tion; and

(g) whether there are any students 
from New Delhi area at present de­
tained in Pakistan and if so,  their 
particulars and facts leading to their 
arrests, actual place of arrest, charg­
es levelled and the efforts made to 
get them released?

The Wabtei ot E sternal  Affairs
(Shri M. C. Chagla): (a) Yea, Sir.

(b) 85 persons of whom one Is a 
student. He ia 18 years of age.

(c) In most of the cases known to 
us, the Pakistan  Government  has 
given reasons for  their  detention. 
Whether these are the real  reasons, 
we cannot say. Moat at than are
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under detention ier  Alleged  illegal 
entry into Pakistan.  There are  no 
satisfactory  arrangements to  look 
after the we'fare of such persons. Our 
High Commission at Islamabad  has 
impressed upon the Pakistan Govern­
ment the need to provide  adequate 
medical facilities to the Indian inter­
nees.

(d) There is no charter or agree­
ment at  present.  The  Pakistan 
Foreign Office says that internees are 
tree to write lettans to their relations, 
but in some cases relatives have com­
plained that they had not  received 
letters for long periods at a stretch.

(e) Yes, Sir.

(f) Yes, Sir.

Cg) There is one  student,  Shri 
Trilok Chandra, who is at  present 
detained in Bhawalpur jail.  He was 
arrested by the Pakistani forces  on 
&3lh January 1966 when he is said to 
have strayed accidently into Pakistan 
territory near Amritsar. He was tried 
under Section 9 of the Defence  of 
Pakistan Rules, 1965 and sentenced on 
11th April 1966 to imprisonment for 
a period of two  years.  Our High 
Commission, at Islamabad,  has  ap­
proached the Foreign Office, frequent­
ly, at high levels, with a view  to 
securing his release, but it is feared 
that he may not? be released before he 
has completed his sentence.

Road in Sargnja District
(

2163.  Start Nathu Bam Ahlrwar: 
Shri 1. Bondar Lai:
Shri Nltlraj Singh Chauihary:

Will  the  Minister  of  External 
Affairs be pleased to state:

(a) whether it is a fact that there is 
no all-weather road to Mainpat  in 
Sarguja district of Madhya Pradesh 
where Tibetan refugees have  been 
settled;

(b) whether the Government  of 
Madhyn Pradesh have forwarded any 
proposal in this connection; and

(c) if so, whether the same has 
Dcon sanctioned by the Government?

The Minister of  External Attain 
(Shri M. C. Chads):  (a) Yes, Sir.

(b) Yes, Sir.

(c) The matter is receiving atten­
tion of Government of India.

Papers in Languages

2164. Shri Abdul Ghanl Dar: Will 
the Minister of  Information  and 
Broadcasting be pleased to state:

(a) the number of dailies, bi-week­
lies, weeklies and monthlies in Urdu, 
Hindi and English  and in other 
regional languages  in each  State/ 
Union Territory in 1948, 1958 and 1968 
together with the strength of publi­
cation of each paper; and

(b)  whether  Government  have 
given any assistance to any  Paper 
during the last three years and it 
so, to whom and what?

The Minister of Information  and 
Broadcasting (Shri K. K. Shah): (a)
Information for the year 1948 is not 
available.  Statements  giving  the 
number of newspapers  periodicity- 
wise and language-wise for the vari­
ous States for 1958  and 1966  are 
given in Annexures 1 & II placed on 
the Table of the House.  [Placed in 
Library. See No. LT-606/67].

It is presumed that by "strength of 
publication of each paper” the HonT>le 
Member has in mind the circulation of 
newspapers.  The Registrar of New* 
papers for India has  been  giving 
figures of circulation in Part II of his 
reports only from the year 1989 on­
wards, copies of which are laid on the 
table of the Lok Sabha each  year. 
The time and labour  involved  in 
co’lecflng and compiling the figures of 
circulation of the newspapers  con­
cerned for 1998 would not be  com­
mensurate with the rAults likely to 
be achieved.  The figures of circula­
tion for the year 1966 in respect of 
all the newspapers will be given W 
Part H of the annuaY report of th*
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Registrar of Newspapers  for  India 
which will be laid on the table of the 
House shortly.

(b)  No financial assistance is given 
to newspapers by the Ministry  of 
Information and  Broadcasting.  But 
facilities are provided by way of hand, 
outs, supply of  publicity  material, 
provision of tele-communication ser­
vices, release of  advertisement,  re­
lease of newsprint etc.

Discussions with China

2166. Shri A. B. Vajpayee:
Shri BalraJ Madhok:
Shri Shrichand Goel:
Shri R. S. Vidyarthl:
Shri Yajna Datt Sharma:
Shri Jagannath Rao Joshl: 
Shri Hardayal Dev gun:

Will  the  Minister  of  External 
Affairs be pleased to state:

(a) whether Government have pro­
posed to China for a meaningful dis­
cussion on the relations between the 
two countries; and

(b) if so, the  reaction  of  the 
Chinese Government thereto?

The Minister of External  Affairs 
(Shri M. C. Chagla):  (a) No, Sir.

(b) Does not arise.

' Sale* Representatives In Publications 
Division

2167. Shri Ram Charan;  Will the 
Minister of Information and  Broad­
casting be pleased to state:

(a)  the number of posts of Salos 
Representatives and Sales Assistants 
fallen vacant in the years 1962, 1963, 
1964, 1965 and 1966 in the Publica- 
tona Division;

(b) the number of post* filled ur 
by the appointment of the employee* 
of the Publications Division both by 
direct recruitment and departmental 
promotion quota;

(c) the number of employees be­
longing to Scheduled Caste;

(d) the number of employees wh‘ 
did not have sales experience other 
than that of the Publications Divi­
sion; and

(c)  the number of employees who 
had. Diploma  in  Business manage­
ment?

The Minister of  Information and 
Broadcasting (Shri K. K. Shah):

Sales  Sales
Represcn-  Assistants 
lativc*

(0) So. of vacancies

1962 .
I9«l • 
lOfi.t
1965 .
196(1 .

b̂) So. of posts filled

By Direct recruit­
ment 
!)y Promotion .
By nauslcr/dcpu- 
latiun: .

(O So. of persons be­
longing to scheduled 
castes.

(d) So of employees 
re/10 had only ex­
perience in the 
Publications Di­
vision

(e) No. of employees 
mho had a Diploma 
in Business Mana- 
gement.

@The incumbent of the post is * 
Permanent Sales Assistant.
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Central Iafwautton Serviee

*188. Shu Bun Charan: Will the 
Minister of Information and Broad­
casting be pleased to state:

(a) the total number of  officer* 
included in the Central Information 
Services Grade-wise viz..  Grade  I, 
n etc. upto 1st January, 1967;

(b)  the  number  of  Officer* 
(Grade-wise) sent on deputation to 
other Departments/Ministries  in the 
same posts and grade;

(c) the number of officers (Grade- 
wise) sent on deputation with depu­
tation allowance on ex-cadre posts; 
and

(d) the number of officers (Grade- 
wise) sent on deputation to  other 
Dapartmenta/Ministries  who  are 
working in Delhi itself?

The Minister of Information  and 
Broadcasting (Shri K. K. Shah): (a) 
to (d). A statement is laid on ' the 
Table  of  the’ House.  [Placed  in 
Library. See No. LT-607/67],
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Theft of TJH.B. Store, C.OJ>. Delhi

2170. Shri S. M. Banerjee:
Shri Madhi Umaye:

Will the Minister of Defence  be
pleased to state:

(a) whether a case  of  theft  of 
T.M.B. store worth Rs. 3 lakhs was 
reported in C.O.D., Delhi Cantt., in 
1966 or early 1967;

(b) if so, the reasons for not hand­
ing over the care to S-P.E.;

(c) whether any senior Army Offi­
cer of C.O.D. is involved in it;

(d) if so, whether any action has 
been taken against him; and

(e) if not, the reasons therefor?

The Minister  of  Defence  (Shrl 
Swam*. Singh):  (a) and (b). As a ' 
result of normal stock-taking of TMB 
spares held in C.O.D. Delhi Cantt, 
deficiencies worth Rs. 1,24,507.80 were 
revea’ed in December 1960 which, on 
preliminary investigation appeared to 
be due’to pilferage/theft. The matter 
was immediately reported to the local 
police who are carrying out necesMry 
investigations.  Certain item* are re­
ported to have been recovered by tin 
police who have also ml* oertoix
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arrests. Further progress oftbe c*»e 
ia awaited.

(c) No,, so far a® ig konwn. The 
case (is however still undet? police 
investigation.

(d) and (e). Do not arise in view 
of answer t0 (c) above.

%rfi fr fab vfmt wjft tflwr wfir
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Eaeape «t Leaden of Nlalbul 
I»iIIm to M N

2174. Shri Swell: Will the Minister 
of External Affairs be pleased to state:

(a) whether it is a fact that lea­
den  of  the  Naxalbari  agitation 
which resulted in the death of ten 
women through police firing,  have 
crossed over to Nepal; and "

(b) whether  Government  have 
contacted the Government of Nepal 
in this regard and sought their co­
operation?

The Minister of External  Affairs 
(Shri M. C. Chagla): (a) We have no 
information as to whether the leaders 
of the agitation have crossed  over 
into Nepal.  The Ministry of Home 
Affairs have not reported this so far. 
Besides, no records of  movement of 
Indians across the border into Nepal 
arc maintained as it is an open border 
for Indians and Nepalese.

(b) Does not arise.

Conflict in Vietnam

2175. shri D. C. Sharma: Will the 
Minister of External Affairs be pleased
to state:

(a) whether any Member-Govern- 
ment of the International Commission 
for supervision and control in Viet­
nam has made any fresh efforts  to 
end the conflict In Vietnam and ap­
proached the Government ot  India 
in this regard;

(b) if so, the nature thereof; and

(c) with what results?

The Minister «f External  AHn
(Shri M. C. Chafla): (a) The Gov­
ernment of India has  been  kept 
informed of a statement made by Mr. 
Paul Martin, Canadian Minister for 
External Affairs in April 1957 in the 
Canadian House of Commons’ Stand­
ing Committee on External  Affairs 
which contained some ideas  about 
ending the conflict in Vietnam.
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(b) Mr, Paul Martin’s statement 
envisage (iy some degree of physical 
disengagement ito the Demilitarized 
Zone between North and South Viet­
nam; (HI a freeze in the course of 
military events at the present level;
(iii) an end of all  ground, sea and 
air hostilities and (iv) a  return to 
the 1954 Geneva Cease-fire provision 
including withdrawal of forces  to 
either side of the 17th Parallel, repa­
triation of prisoners of war and dis­
mantling of military bases.

(c) One of the parties in the con­
flict, Democratic Republic of Vietnam 
has found the proposals  unaccep­
table.

India's Financial Contribution i- 
CJf.O.

2116. Shri Molahu Prasad:
Shri Maharaj Singh Bharati: 
Shri Rabi Ray:

Will  the  Minister  of  Externa] 
Affairs be pleased to state:

(a) the total amount of foreign ex­
change which  the  Government  of 
India had to give to U.N.O. and its 
various agencies in 1965-66; and

(b) the total amount of foreign ex­
change payable in respect of the year 
1966-67?

The Minister of External  Affairs
(Shri M. C. Chagla): (a) and fb). A 
statement giving paymens made  in 
foreign exchange to the U. N. and 
it« organs during the year 1965-66 and 
1966-67 is laid on the Table of the 
House,  rPlaced in Library. See No. 
LT-608/67],

Information with regard to payments 
in foreign exchange made to the U. N. 
Specialised Agencies is being collected 
will be placed on the Table of the 
House in due course.

Marathi Programme from Pans j I 
AJJB. Station

*177. Shri Shingre: Will the Minister 
of Information and Broadcasting be 
pleased to state;

(a) whether it Is a fact that thou­
sands of students from Government 
and private primary and high schools 
in Goa, using Marathi medium  tor 
their education in the academic years 
1965-66 and 1966-67 were deprived-of 
special features in  Marathi,  from 
Panaji A.I.R. station, for their charac­
ter and cultural build up; and

(b) if so,  whether  Government 
propose to restart the Marathi pro­
gramme from Panaji station?

The Minister of Information and 
Broadcasting (Shri K. K. Shah): (a) 
and Cb). The information is being col­
lected and will be laid on the Table 
of the House.

Institute of Defence Studies and 
Analyse*

2176. Shri Jyotirmoy Basu: Will the 
Minister of Defence  be pleased to 
pleased to state;
(a) the amount given to the Insti­
tute of Defence Studies and Analyses 
during the last financial year and that 
proposed to be given during the cur­
rent financial year;

(b) the names of the present  and 
former Officers of Defence Services 
in the Institute;

(c) whether a copy of the Memo­
randum and Articles of  Association 
of this Institute and a list of the exe­
cutive and senior full-time staff of 
the Institute will be ’aid  on  the 
Table; and

(d) whether persons trained  an* 
connected with the Western centr<>* 
of military studies  are  associate* 
with the establishment and operation 
of this new Indian Institute •>

The Minister of  Defence  (Shri 
Swaran Singh);  (a) A grant-ln-ald 
of Rs. 100 lakh was made by Govern­
ment to the Institute of Defence Stu­
dies and Analyses tor the year 1MB- 
R7. A provision of Rs. 8.00 lakhs has 
been included in the Budget Estimates 
of the current financial year for this 
purpose.
(hi Maj General D. Som Dutt, a 

retirê Officer of the Indian Army, , 
is the only Defence  Service OAcer 
serving with the Institute.



£53’ Written Answers JYAlSTHA 22, 1889 (SAKA) Written Answers 4354

(e)  A copy of the Memorandum of 
Association and Rules & Regulations 
of the Institute is being laid on the 
Table of the House. [Placed in Lib­
rary. See No. LT-609/87]. The Exe­
cutive Council of the  Institute at 
present consists of the following:—

President 
Member

1. Shri Y. B. Chavan
2. Shri Dharma Vira
3. Gen. J. N. Chaudhuri
4. Shri K. C. Pant.
5. Shri L. K. Jha .

6. Shri S. Uhoothnlinijam 
7- Shri N. Dandeker'
8. Shri V. Shankar
9. Shri II. C. Sarin.
10. Director of the I nstir-i; c 
(Maj Gen. D. Seim Dull).  .

(Sincc
resigned)
Member

(cx-olficio 
Member)

The senior full-lime staff of the 
Institute at present consists of—

1. Director of the Institute.

2. Administrative Officer.

(A) The Director of the Institute is 
a member of the Institute for Strategic 
Studies, London, with which he work­
ed from August 1965 to September 
1966 prior to his present appointment. 
Information about other members of 
the Institute is not readily available.

Central Press Accreditation Committee

2179.  Shri Jyotirmoy Basu: Will the 
Minister of Information and Broad­
casting be pleased to state:

(a) the guiding  principles  under 
which the Central Press Accreditation 
Committee is constituted.

(b) whether Government have re 
ceived any communication from th< 
Indian Federation of Working Jour­
nalists intimating their readiness  t( 
accommodate representatives of  th< 
Press Association and News Camera­
men Association in the  Panel  of 
Four submitted by them;
(c) whether there is any move to 

reduce the strength of the represen­
tatives of the trade unions of work­
ing Journalists; and '

(d) when the outgoing  Central 
Press Accreditation Committee  me< 
last aqd when the new  Committe* 
will be *nnAuinee4T

9ie Minister of Information and 
{gfelf ft, |C. -9*h>: <a)

The guiding principles underlying the 
composition of the Committee  are 
that the Committee should consist of 
representatives of Editors and working 
journalists who are in a position to 
assess the needs and professional com­
petence of journalists and advise the 
Government suitably in the matter ot 
accreditation.  The  Committee,  at 
present, consists of eight members; 
four editors and four working journa­
lists who are selected in consultation 
with the all-India organisations  of 
editors and working  journalists  in 
accordance with the recommendations 
of the Press Commission  and  the 
normal tenure of the Committee is 
one year.

(b) Yes, Sir. The Indian Federation 
of Working Journalists have offered to 
include two nominees of  the Press 
Association and one of the Camera­
men’s Association in their quota of 
four provided the names are routed 
through the I.F.W.J..  a  preposition 
which is not acceptable to the Press 
Association.

(c)  Government  are  negotiating 
with the Federation and Press Asso­
ciation a workable solution.

(d) The last meeting of the Com­
mittee was held nn October 13, 1966 
and the re-constitnlion of the new 
Committee is under consideration.

Acquisition of Land in Assam

2180. Shri B. N. Shastri: Will the 
Minister of Defence  be pleased to 
state:

(a) whether Government propose 
to acquire land for defence purposes 
in Chabati area of the North Lakhim- 
pur Sub-Division, Assam; and

(b) if so, the area of the land pro­
posed for acquisition?

The Minister of  Defence  (Shri 
Swmran Singh): (a) There is no pro­
posal under consideration at present 
to acquire land for defence purposes in 
Chabati area of North Lakhimpur Sub- 
Division, in Assam.

(b) Does not arise.
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Residential Qsartan ander OnmtiM  Tha WrtO  e<  ~-rirr 
«f Defence fewm m 

Sill. Shri B. N. SkMrtri: TO the
Minister of Defence  be pleased to 
state:

(a) whether it is a fact that the 
residential quarter of the Principal, 
Cotton College, Gauhati  has  been 
under the occupation of the defence 
personnel;

(b) if so, when it is likely to be 
vacated;

(c) whether Government are aware 
that there is a (wine)  bar in the 
canteen run by the Defence person­
nel;

(d) if so, whether it is a fact that 
the above mentioned bar also caters 
to outsiders  in this dry zone  and 
has detrimental effect on educational 
atmosphere there; and

(e) if so, the action taken by Gov­
ernment in the matter?

Hie Minister of State In the Minis­
try of Defence (Shrl B. B. Bharat): 
(a) Yes, Sir. The property was hired 
from the State Government from 10th 
December 1962.

(b) Aa soon as alternative accom­
modation is available.  No  definite 
date can be indicated.

(c) There is a formation HQ-iun 
canteen on the premises and not a 
wine bar. The canteen holds autho­
rised stocks of liquor also.

(d) No, Sir. The canteen facilities 
in question are available only to the 
entitled military personnel and civi­
lians are not allowed to enter the 
premises.

(e) Does not arise.
Aerodrome in Goa

SISK. Shrl Shtahfe: Will the Minis­
ter of Prtewoe be pleased to state:

(a) whether Government have fina­
lised any scheme to use the aerodrome 
at Bambolim-Gaa, solely for defence 
purposes and to construct a new one 
at Forvorim, near Panail  for civil 
aviation; and
(b) if so, when the aerodrome at 

Porvorim is expected to be construct­
ed?

Swsim Start):  (a) and (t>). Tha
aerodrome at Daboiim (Goa) is requir­
ed for the permanent use  the 
Indian Navy and haj been under tbeir 
control since 1964. There it so pro­
posal to construct a sew civil aero­
drome at Porvorim and the IAC has 
been permitted to use the  Daboiim 
aerodrome for their flights,

Sainik Schools In Aasam

218S. Shrl R. Baraa: Will the Minis­
ter of Defence be pleased to state:

(a) whether apart from the Sainlk 
School at Goalpara in Assam, Govern­
ment propose to put up more Sainik 
Schools at other suitable places in 
Assam to attract students from plains, 
Tribal's and hills of the eastern region; 
and

(b) whether the present arrange­
ments have proved to be satisfactory 
in this regard? *|

The Minister of  Defence  (Shrl 
Swann Singh): (a) and (b). A num­
ber of measures have been taken to 
attract tribal students, from both hills 
and plains of the eastern region, to 
the Sainik School, Goalpara.  These 
include—

(i) the setting up of a sufficient 
number of centres  over a 
wide-spread area for holding 
the entrance examination;

(ii) permission to use Garo, JChasi 
and  Lushai  languages  in 
addition to Hindi,  English, 
Assamese and Bengali for the 
entrance examination;

(iii) widespread publicity for the 
entrance examination;

(iv) automatic admission, without 
consideration of the rank in 
the merit list, of any sche­
duled tribe candidate  who 
qualifies in the entrance exa­
mination; and

(v) special relaxation in the case 
of student,, from NJUVA. who 
can be nominated lfer the 
NXFA  administration far 
aeate i—nved in «Ut tagM*
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without the necessity of their 
gaing through an  examina­
tion.

Ia addition, tribal students from NEFA 
hare been admitted to Sainik Schools 
elsewhere.  These aramgements are 
considered satisfactory.

There is no proposal at present to 
set up more Sainik Schools in Assam 
aa the Government of that State have 
not made any approach in this regard 
to the Sainik Schools Society.

S. C. and S. T. Candidates In Class I 
Services in Defence

SIM. Shri K. Haidar: Will the Minis­
ter of Defence be pleased to state:

(a) the number of Scheduled Caste 
and  Scheduled  Tribe  candidates 
recruited to  Class-I services  of 
Defence so far; and

(b) the number of Scheduled Caste 
and Scheduled Tribe candidates  in 
Emergency recruitment apart  from 
general recruitment?

The Minister  of Defenoe  (Sbri 
Swaraa Singh):  (a) and (b). The
requisite information is being collect­
ed and will be laid on the Table of 
the House in due course.

ii* t»*t  war)
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CALLING  ATTENTION  TO 
MATTER OK URGENT PUBLIC 

IMPORTANCE

Com munique issued by  Indian Em­
bassy in Rome allegedly giving 

WRONG FACTS  RELATINC  TO  VIEWS 

EXPRESSED «Y POP*

Shri M. L. Sondhl (New Delhi): I 
call the attention of the Minister ot 
Health and Family Planning to the 
following matter of  urgent  public 
importance and I request that  he 
may make a statement thereon:—

The communique issued by  the 
Indian Embassy in Rome allegedly 
giving a wrong statement of facta 
relating to the views expressed by 
the Pope when the Minister had an 
audience with the Pope on the 20th 
May, 1867.

The Minister  for  Health  and 
Family Planning (Dr. S.  Chaadsa- 
sekhar): I have not yet been able to 
see the Communique issued by the 
Indian Eknbassy or by the Vatican. I 
have asked for a copy  of  both, 
through a cable sent to our Embassy.
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4359  Communique re.

[Dr. S. Chandnsfaekhar]

I had a private audience with His 
Holiness the Pope Paul on the 26th 
Majr 1867 at the Vatican.  His Holi­
ness spoke in Italina which  is his 
nurther-tongue and I spoke in Eng­
lish.  The conversation was through 
an interpreter. His Holiness occa­
sionally spoke  a few  words  ol 
English when he wanted to and when 
he thought that the interpreter was 
not <hring the  correct  translation. 
Throughout the interview 1 used the 
words  “Birth  Control",  “Family 
Planning” and “Planned Parenthood”. 
Hie whole purpose of the interview 
was to find out whether His Holiness 
and the Catholic Church were consi- 
derig relaxation ■ of  the  ban  on 
"Birth Control” for the Catholics in 
the sense of scientific contraception 
The reply given to me was to the 
effect that His Holiness was opposed 
to any scientific  contraception  and 
that His Holiness was also opposed to 
abortion.  He said that he was con­
sidering all points of view including 
the non-Catholic  point of  view.  I 
promised to send him a statement ol 
the Government of India’s policy on 
population control. His Holiness said 
that he would give it a very careful 
consideration.

Sir, I have  already  asked  the 
permission of your office to  delete 
the last paragraph as, I think, it is 
unnecessary and it has been deleted 
in the revised copy.

Shri M. h. Sondhi: On a point ot 
order, Sir.

I feel this statement does not ans­
wer what  is  expected  from  the 
Minister.  It is just passing on  the 
blame to other people. I believe, the 
wfaole purpose of the Call Attention 
notice is to give  the  Minister an 
opportunity to apell out and to lay 
tacts. But an attempt has been made 
hex* to hide the facts.

Hr. Speaker; The Minister  says, 
he has not seen the communique.

Shrl M. L, Sondhi: I can tell him 
about the communique.

Mr. Speaker: He can put a ques­
tion.

Shri M. L, Sondhi; This is a very 
important matter.  The Vatican’s  is 
one of the best diplomacies in  the 
world.  They know what  they  say 
and how they say.  They  know it 
very well.  In this case, I find,  an 
attempt is made to minimise the criti­
cism received. This is a basic thing. 
My submission is this.  He does not 
know what the Indian experts and 
what the  Institute  of  Economic 
Growth, Delhi, say on the subject. He 
issued the statement on the same day 
he left Rome. He must have seen the 
communique.  Why should the  Em* 
bassy issue the communique without 
consulting the person to  whom  it 
relates?  The  Communique  was 
issued on the same day on which the 
hon. Minister was in -Rome. Did be 
or did he not see the communique? 
If he did not see it,  what has  the 
External Affairs Minister to say about 
it.  Who provided  the  translation? 
Why did not Indian Embassy provide 
translation.? (Interruption).

Mr. Speaker: Let the Minister be 
given a chance.
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The Deputy Prim*  Minister  and 
Minister or Finance  (Shri Morarji 
Deaai): I would like to know  what 
is the point of order in this.

Mr. Speaker:  After all,  we are
using English as our official language. 
A point of order cannot throw  out 
English.

Shri M. L. Sondhi:  I have to ask
my question.

Mr. Speaker:  English cannot  be
thrown out by a point of order.

sf; qij fa*r& : vptt *»| *t er? 
vrr ??. ̂ ,ir  | fa

% «rr«f fRT?t aft anra'ta *Wt I 
7<wt w it t  gwr ̂TflTT
W*TT ?15TT  f?5T ? wr Wf7

ww t ? t-S « ut ̂ *IT wr fr ?

Shri M. l>. Sondhi: My question is 
this.  Is the hon. Minister  aware 
that there is an in-bui’t tendency in 
the  thinking of this  Department 
which keeps the ' family  planning 
studies drawing heavily upon Ameri­
can experience in research, in design, 
in ideology, in the techniques of pro­
cessing and io on, which almost com­
mits them to a clinical approach and 
the result ia that points of view which 
are different from the point of view

Pope by Indian 4362 
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represented, tor  examp'e, by  Mr. 
Ashok Mitra, who is one of the few 
I.C.S. officers who can think in  the
Government___(Interruptions) in an
article entitled how  social  legisla­
tion....

Mr. Speaker: He is going entirely 
outside the subject.  This has abso­
lutely no bearing on the subject. This 
is about Roman Pope. Why should he 
talk about Mr. Ashok  Mitra  and 
others?  I do not allow this.

Shri M. L. Sbndhi:  Now I come
back to Pope, Sir.

My question is this. Is he aware that 
the Holy Father is probably more in 
touch with developments which have 
helped him. On behalf of him this has 
been said.  According to the Vatican 
Press, the Holy Father has said that 
India has a veritable wealth in  its 
population and the  country  with 
proper utilisation of  its  resources 
could feed a population double  the 
number that it now has. Is the Min­
ister prepared to revise his thinking 
to bring it up to date as far as both 
experts in this country and the Pope 
himself and his experts are concerned.

Shri N. Sreekantan Nair (Quilon): 
The hon. Member ought to have re­
mained in the Foreign Affairs.
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Mr. Speaker: What is the point of 
order?
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. . .
Hr. Speaker:  Now, we ere on a

matter relating to the Health Minister 
explaining about the Pope'* attitude. 
What is the point of order about that 
subject?
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Mr. Speaker: There is no point of
order.
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Mr. Speaker. There is no point of 
order.

Shrl M. Ik Sondhi: On a point  of 
order. On behalf of the Pope it haa 
been said—and there is an ofloe which 
exists there—that a tendentious state­
ment was issued by the Indian Em­
bassy. Now, it is a matter for very 
serious consideration  whether  this 
tendentious statement which has been 
issued tends to suggest that our Minis­
ter and our Government are not inte­
rested in education; for example, the 
money spent on population planning 
could be spent for education, and via 
education there will  be  an effect 
which will achieve population stabi­
lity. That is the point of view of the 
Vatican, and it is shared by many 
right-thinking people in India also.

Mr. Speaker: There is no point of 
order in it.

Shtl M. L. Sondhi: Please tell the 
hon. Minister to get up and make a 
statement.

Shrl Hem Baraa (Mangaldai): My 
point of order is very simple. Family 
planning for India is  an  economic 
compulsion, and It our Government 
have decided on family planning, why 
is it that our Minister should run to 
Rome and see the Pope and ask for 
his blessings?  Can they not  do it 
without his blessings, if they are dead 
set on family planning? I think family 
planning is a necessity and a compul­
sion for India.

An hon. Member:  What  is  the 
point of order?

Mr. Speaker: There is (10 point of 
order.  I think non. Members are 
going wide of the mark. Their state­
ments have absolutely nothing to do 
with the Pope and family planning.

Shrl S. K. Taporalah (Pali): May 
I submit....

Mr. Speaker: That can be taken up 
separately. Now, Tapers to be Laid 
on the Table.



436$

1*J4 fen.

PAPERS LAID ON THE TABLK

SCATBMEKT 6ZVXHG UMOMS m  DOO-

must inguow  ir  PAsavom
OUDXNAITCK.

The MnMer of External  Affairs
(Shri M. C. Chagla):  I beg to lay 
on the Table a cop/ of the explana­
tory statement giving  reasons  for 
immediate legislation by  the  Pass- 
parts Ordinance, 1967, under rule 71 
(1) of the Rules of Procedure  and 
Conduct of Business in  Lok Sabha. 
[Placed on the Table, See  No. LT- 
590/67],

Agbeembntb m nB into by bnmi
Rmtnaajse L/n>. (Now India it Oil
Corporation Lad.)  «   connection

with Hauka-Barauni-Kanfur rm-
LQR.

The  Minister  of  State  in  the 
Ministry of Petroleum and Chemicals 
and of Planning and Social Welfare 
(8hri Baghnmnaiah):  I beg to lay 
on the Table in pursunace  of  an 
undertaking given by the  Minister 
of Planning. Petroleum and Chemi­
cal* and Social Welfare on the 1st 
June, 1967, while answering tupple- 
mentaries  on  Starred  Questions 
Nos. 211 and 212, a copy each of the 
following Agreement Contracts  en­
tered into by the Indian  Refineries 
Limited (now Indian Oil Corporation 
Limited) in connection with construc­
tion of Haldia-Barauni-Kanpur pipe­

line:— S'itil
(1) Agreement with SNAM Pro- 
get ti.

(2) Contract with SNAM Saipem,
(3) Contract with Bechtel Asian 
Corporation Limited.

(4) Contract with Bechtel Inter­
national Corporation,

(5) Contract with Bechtel Inter* 
national Limited.

[Placed in Library,  See No. LT- 
806/67.]

MESSAGE FROM RAJYA SABHA 

Secretary: Sir, I have to report the 
following menage received from the 
Secntarjr of Rajya Sabha:—

Ruling re. Non- 4366 
supply of CBI report to 

Orissa Govt.
In accordance with the provi­

sions of rule 111 of the Rules of 
Procedure and Conduct at Busi­
ness in the Rajya Sabha, I son 
directed to enclose a copy aI the 
Passports Bill, 1967, which hae 
been passed by the Rajya Sabha 
at its sitting held on the 8th Jun% 
1967”.

PASSPORTS BILL 

Aa passss by Rajya Suu

Secretary: sir, I lay on the Table of 
the House the Passport* Bill, 1967, as 
passed by Rajya Sabha.

12.16 fen.

RULING ON  POINT  RAISED IN 
CALLING  ATTENTION  NOTICE 
RELATING TO  NON-SUPPLY OF 

CBI REPORT TO ORISSA 
GOVERNMENT

Mr. Speaker: Now, I shall give my 
ruling regarding the  question that 
was raised about the CBI Report the 
other day.

On the 8th June, 1967,  after the 
Home Minister had made a statement 
in response to a  Calling-Attentioo. 
Notice regarding the reported refusal 
of the Central Government to make 
available to the Orissa  Government 
the CBI report on Shri Biju Patnaik, 
Shri Nath Pai supported by several 
other Members raised  a  point of 
order that the report of  the  CBI 
which had been placed on the Table 
of the House by an hon. Member at 
the Third Lok Sabha was a part of 
the record of the House  and hence 
the report was not a  secret docu­
ment. Further to this point of order, 
Prof. Ranga supported  by  several 
other Members contended that It was 
not proper for the  Government of 
India to refuse to supply the copies 
of certain documents in their posses­
sion to the Orissa  Government. Dr. 
Lohia, also speaking on the point of 
order stated that the refusal of the 
Cnetral Government to give copies of 
the document to the Orissa Govern-

JYAISTHA 22, lflM (5AKA)
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[Mr, Speaker]

ment would affect the  Centi e-State 
relations aa provided in the various 
articles of the  Constitution.  After 
hearing the points of order, I said that 
I would hear the Minister of Home 
Affairs and the Minister  of  Law. 
Accordingly, on the 9th June,  1967, 
the Ministers made their statements. 
The Minister of Law  stated as fol­
lows:—

“I wish to submit to you two 
points; the first is tftat the matter 
does not arise in the Lok Sabha. 
Secondly, if it arises, it is upon 
the subject-matter of a ruling by 
your distinguished predecessor on 
the 26th February, 1965.”.

After referring to the said  ruling 
and reading parts  of it,  the  Law 
Minister continued  “that  although 
what was claimed to be a copy of the 
report or summary of the report was 
placed on the Table, it is still open 
to Government to claim that it is ■> 
confidential document and, therefore, 
they are not bound to  disclose it, 
publish it or communicate it".

The Minister of Home Affairs gave 
the background in which  the  CBI 
was asked to make a  report to be 
considered by the  Cabinet.  I need 
not go into the details of his state­
ment.

On this, Shri S. N. Dwivedy con­
tended that what the Orissa Govern­
ment wanted from the Central Gov­
ernment was the report  submitted 
by the CBl to the  Government of 
India and not to the  Cabinet.  He 
added that according to him, since 
the document was no longer a secret 
document, the Government of India 
could not refuse to give copies to Ihe 
State Government.

1 have  considered  the  various 
issues arising out of the points made 
here and I give my conclusions  as 
follows:—

After my distinguished predecessor, 
Saxdar Hukam Singh, gave bis ruling

on the 26th February  1969, an ton. 
Member of the then  House,  Shri 
Kamath, placed on the Table of the 
House what he claimed to be a aum- 
mary of the CBl report with respect 
to some of the activities of the Orissa 
Ministers,  and  later  Shri  S. N. 
Dwivedy placed on the Table of the 
House what he claimed to be a copy 
of the full report with  respect to 
that matter. The Government have 
not so far admitted or  denied the 
correctness of any of these documents. 
From the statement of  the  Home 
Minister, it is clear that they  still 
classify the report as confidential and 
they are not prepared  to make it 
public. The right of the Government 
in this respect is  absolute and the 
Speaker cannot compel them to lay 
such a document on the Table of the 
House, much less to disclose It  or 
communicate it to any one else.

Shri Hem Barna (Mangaldai): You 
have come io that conclusion?

Mr. Speaker: There was no demand
in the House that Government should 
lay the report on the  Table of the 
House and indeed even if there had 
been a request and the Government 
had not complied with it, the Speaker 
had no power in the matter.

As regards the contention that the 
documents laid on the Table of the 
House by some  members  of  the 
Opposition during  the  Third Lok 
Sabha are part of the record of the 
House and hence  are  not  secret 
documents, I have to say that accord­
ing to rule 369(2), all  papers  and 
documents laid on the Table shall be 
considered public.  Therefore,  the 
documents laid on the Table during 
the Third Lok Sabha by Shri Kamath 
and Shri Dwivedy are already public. 
But what is overlooked here is that 
those are not the document* which 
Government have placed  on  the 
Table of the House, and  therefore, 
the documents which may be in the 
possession of the  Government have 
not become ipso facto public.
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The question* raised by Prof. Ranga 
and Dr. Lohia and Shri Dwivedy are 
really not points  of  order.  They 
are matters which can  either  be 
debated or addressed to the Minister 
to elicit information. The Speaker is 
not called upon to rule on these points 
as they are not points of order.

As I have already said, the Speaker 
has no authority to compel Govern­
ment to place It on the Table.

Shri N. Sreekantan Nidr (Quilon): A 
Daniel has come to judgment.

Shri P. K. Deo (Kalahandi): What 
about the call attention?

Mr. speaker:  I will And out.

Shri Bal Raj Madhok (South Delhi): 
May I seek a clarification?

Mr. Speaker:  On the point con­
cerning the ruling?  No. If one  is 
allowed, then others will follow.

(>fTt) :OTlf»l̂ rp

fa wre  fsnnr v 

qr »rfinrFr v wftmr sr̂r

wfer ̂  w t  ifRSKi" tfsff  if 

wrta m  ̂r̂fr g ft? vfhrr  % 

aft ̂  w (iw

r+yi §■, irpft fer *rfWf %

*jRtar  15,  fawnsr arrarav

3TTTT Si'fa'  ^ TPT if »f<|i  %

fsft—4t

3«T *i VT5IT?—?fftwr W«ppt 

HTOkf g rftr SHPT

r̂̂rr jj ft? ter  ttsjt u 

fW SfkTTPTTftwra

ter  * fîr  ̂faTOi

aft srrd? »tr n* otiSY *pt yr<r%

>pr*T 5*   ̂  5? firtr, wr  *Yo

wf o «ifV fr<Tti qft tnfiryrfry to 

flXTR vt, ipwnrft

The Minister of Home Affairs (Shri 
T. B. Chavan): 1 think I made that 
point clear last time, that the Govern­
ment’s attitude towards any enquiry 
to be instituted by the Orissa Govern­
ment is very clear. It is for the Oriua 
Government to take a decision, and 
since they have taken a decision, our 
attitude would be it would be a good 
thing to co-operate in this matter. As 
I said 'ast time, the documents which 
were examined are also  with  the 
Orissa Government.  If they want a 
CBl official on deputation  to  help 
them I am prepared to consider that. 
They had asked us about some Judge 
of the High Court to be spared for 
that. I am making efforts for that. We 
will certainly give them all co-ope­
ration and aid necessary for this, but 
this is a secret document, it is  not 
Government’s intention to communi­
cate this to them.

*ro tw  Htfjpn (TOftar) :

FftVT  , VI4 1

1

Mr. Speaker:  The Home Minister
has also made it clear, if I remember 
correctly, that if the commission, after 
appointment, wanted the document, he 
will give it to them. He did not say 
he will not give.

Shri Bal Raj Madhok: If the Orissa
Government  appoints a  commission 
of inquiry, and the commission  de­
mands that document, will he give It?

Shri T. B. Chavan: I have Made It 
e'ear that if the commission,  after 
appointment, requires it, then we will 
certainly consider it.

mr (3<t) : 1JS «ftft %

3PUV ̂ V7VTT

*PT WTOT  | I $  ÎfBT

5 ft?  aft m  $ «n»r % fiwr  ft? 

% aft vi Wt» Mt% 

Hsrftnr firoiit,  *> wf •

1880 CSAKA)  Non-supply of 4370
CBl report to Orissa Govt.



RuU«0 « . JUNE It, 1M7  NoM'MMXy Of CBI  4372
raport to OriM  Govt.

[«ft trft TW]

AfW«rhftA 1 r-fj *=rt 

firwft  *  *;  tf* <t* mf»  tfr 

fisfaf »rt»fr «rr «rt ** vtfart* #sr%%

ItfiT ift »nm ̂  ff tot «f> ̂rrn sV 

«rf[Tnrr|? wftaft̂ wsfefr? 

q gtrtft fort* ̂rhr *si* % fa* njffr 

| awfr vrihr %  »jwr *ftft «ft 

wrrfiw firmft % *? fofti arr* *st% * 

Wf >ifr «?Ht «ft wfev *? »rnft «ft

^̂TT %ftA . . .

wo rw  wrfjjqT: wnra vt

wnf  fa*  1

«ft  rm :  wrtftnr fim* *\

'js  ̂ * ̂ wr qtf * *ftr

tnft*t»h: <M«<fl n'fâitr |, gg% rro 

Wfc  »rnr vt aft rosiftnr  *rt *

«w *»? wt ip ifift tot *>

yrrrf vtht $ ?

shri T. B. ChlTin:  We do  not
change our attitude from man to man 
and from party to party. Our attitude 
it baaed on certain principles.  Even 
if be was a Congressman, we do not 
change our attitude; even to a non- 
Congress  Government we are  not 
changing our attitude.

ii* tw  <Wj<n : tww

f*rrr «rr imw  i

aft wfvnA : Tjft tw 

w unf  11  v»(ji frr ?Wf %

t|n w<r ̂ 1 liw ifhtr tor 

tt afw nw ĝ w | rrfeft wt if 

vi  «r¥t *Tr  fflffJn ?  «ns 

nm *r. wr It wstf **wr ̂fr fc1

M  I. B. Chavaa:  It Is not the
jBtaatioB or the purpose lor which it 
is required, it depends on the char­
acter of the document.  Our  whole 
eaaa la baaed on that.

IM K. P. Singh Da* (Bolangir): Aa 
the present non-Congress State Gov­
ernment has had the enterprise and 
has had the boldness to take concrete 
steps to root out corruption, is it the 
duty of the Government of India to 
throw obstacles and impediment* in 
the way of their bringing to Justice 
those corrupt members of the  Con­
gress Government of 1981—65 by re­
fusing to furnish a document in which 
there might be some evidence which 
might book the culprits.  (Interrup­
tions).

Shri T. B. Chavaa: There is so
question.

Shri Chinfcunani Faatgrahl (Bhuba­
neswar):  In the meantime, a  new
development has taken place----

Mr. Speaker:  This  is a calling
attention notice.  Except  the  four 
names here, nobody else can get up.

Aa bon.  Member: What  about

point of order?

Mr. Speaker:  Minister will  not
answer, I will answer. We have made 
a new rule. Any point of order the 
Speaker will answer.

ghri p. K. Dm: I  would  draw 
your attention to a quotation from 
the Hindustan Tima of 31st May, 
which says: 'If the Centre persisted 
the State might consider whether to 
continue sending  periodic  reports 
on the law and order  situation to 
the Centre”.  Two  question* arise 
out of this.  Firstly, the State Gov­
ernment has made a bold decision to 
give % chance to the  complainants 
to prove their charges  and at the 
same time to Mr. Biju Patnaik  to 
exonerate himself and to rehabilitate 
the lost poeition  of the  Congress 
through the new chance being given 
to both the parties so that the actual 
fact  could be brought to the notice 
of the people. I do not understand 
nor appreciate why the Government 
takes the stand that they wW eonsi-
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der; why they cannot say in cate­
gorical terns that when this report 
is called lor  judicial  cognisance 
along with  the various reports laid 
on the Table, they will be  given. 
The Comminlon instituted under the 
Commission of Enquiries Act  can­
not take a judicial decision on these 
reports without seeing them and so 
they want it.  Why cannot they say 
in categorical terms that this report 
would be made available?  Secondly 
it raises a very delicate Centre- 
State relationship.  Orissa is a sur­
plus State regarding  food. There  is 
the law and order situation. We do 
not want that this cordial relation­
ship should be  snapped.  We all 
want that cordial relations between 
the  State and the  Centre  should 
continue.  What is the  wisdom In 
the Home Ministry decision to  put 
all impediments in the State-Centre 
relationship?

Shrl I. B.  C ha van:  Hie  hon.
Member has offered his comments. I 
do not think he has asked for  any 
information.

Shrl P. K. Dec: I wanted a cate­
gorical answer to my question.

Mr. Speaker: You  gave  a long 
background. What is the  question? 
Put the question.

8hri p. K. Deo: You  know  all 
that background.  In  view of all 
that, if the commission of  enquiry 
asked for the report to take judicial 
cognisance of it.  will it be made 
available to the commission?

Shri Y. B. Chavaa: I said that  if 
the commission requires it for pur­
poses of evidence,  certainly  our 
intention will be to give it to them.

IMS bn.
ELECTION TO COMMITTEE

Central Awxaomr Cdmmkik m m 
National Cadet Com

Che Mirtrtf ef  Peisaw  (Shri 
twaraa Singh): sir, I move:

“That in pursuance of sub-sec­
tion  (1) of section 12 of  the 
National Cadet Corps Act, IMS, 
as amended by the National Cadet 
Corps (Amendment)  Act,  10S2, 
the members of  Lok Sabha do 
proceed to elect, in such manner 
as the Speaker may  direct, two 
members from among themselves 
to serve as members of the Cen­
tral Advisory Committee for the 
National Cadet Corps for a term 
of one year, subject to the other 
provisions of the said Act and the 
Rules made thereunder”.

Mr. Speaker: The question is:

“That in pursuance of sub-sec - 
tion (1) of  Section 12  of the 
National Cadet Corps Act,  1M8, 
as amended by the National Cadet 
Corps (Amendment) Act,  1952, 
the members of Lok Sabha do 
proceed to elect, in such manner 
as the Speaker may direct, two 
members from among themselves 
to serve as members of the Cen­
tral Advisory Committee for the 
National Cadet Corps for a term 
of one year, subject to the other 
provisions of the said Act and the 
Rules made thereunder.”

The motion mas adopted.

UJB kn

GENERAL BUDGET—GENERAL 
DISCUSSION—contd.

Mr. Speaker: We have seven more 
hours for the debate.  We shall take 
up the General Discussion now.

Shrl P. K. Dee (Kalahandi): Before 
you go tc the next item, regarding the 
privi'ege motion I have given notice 
against the Prime Minister—

Mr. Speaker:  No, not  here.  It
should be brought to my notice in the 
Chamber.
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Shri P. K. Das: If she can correct 
her statement in the light of Major
Gen. Rikhy’s report----
Mr. Speaker: He can please write 
to me.  He should not raise it here 
like thi«.  Anything raised on  this 
matter will not be taken down. The 
Swatantra  Party  has 21  minutes; 
Jan Sangh 35  minutes;  DMK  26 
minutes:  Communists  17  minutes.
SSP had finished their;  the  other 
Communists also hâe finished.  PSP 
a'so finished their time.

Shri Hem Banu (Mangaldai): You 
may call Acharya Kripalani.

Mr.  Speaker:  Yes;  Acharya
Kripalani.

Shri Baburao Patel (Shajajur): Sir, 
on a point of order. What about one- 
man party?

Mr. speaker:  Point of order  on
what? There is no subject under dis­
cussion now. Now, Shri Ahmad Aga 
has to continue his speech.  After 
that, I shall call Acharya Kripalani.

(SrTTTJpTT):

3 »Tf Vf TfT *T fa  W W 

Vt STOTT ft t  % n̂SWiRt 

Tf*nR  fa*TT «fk "3H ¥t fTTfe

%■ *knPj+' 3ft  JTTOTT g>ft 3ft

afTWH «K+K t̂ fWt aft  cmro 

fVfar̂r fr̂st *t, 5ft fa 7S sr?rcnft 
>iJf t,  fanr Sr «s*T!rf»rp

TPTTftitf I W fasrffR

niiftarttft tfttr* *nr *rrr 11 

■3  ̂*rfr *r fa :

“A nation can do  without  its 
capitalists, but it can  never  do 
without its labourers."

xfir n? tprro Rrftrra- ift

$ i vrffiA iff tnfw vt’tt fa tWw 

«tw*fiar Vt  Wt

■| ■ i

tft awrftf gsft aft fa to? 

i fcnfawfrft

nr WPT JJft TW  I  fa 

•Ft T»T fajJT art*, ̂STVSr IT 1 o

vsreft  fwfW  arft i qrf *nr 

Tît 1 fa ift v*t faimrA,

 ̂ »ft twt w  fa  w  

Tt wrt  I *f TRT Tf«t  fa 

¥PT *t *nrr tftr gsr? %  *rrff*,

Jf *lf WTcT TWt  fa 

*q*sr  •T'Trsnr ̂ ff*r i Jif 

astft* aft  vrft sft fflf i

jtut  Uf $ fa 3f  ?ft *rw S 

aft h* ̂ >F#r, & «ft v§t xftx

■strc & wft  i wf! uz «ft fa 

«re T̂t f>, sftew* *#tr  ft to 

ip? <tt »ft irftT +>̂ T  »ft I

qz qcgr >wt fa rrwmti xtftir* wsprr 
fsrer an̂, it?, spirr »rcr fa f»r t̂

zZfST. tfrlT JWT̂T  UJft *f cWHT 

3T* I aft ITT̂ T *f?ft ̂  ?ar? *t tfa’T 

ft I %ftK  f JTJTSTiTr I fa *Tff <?T

Kjf>rr % ̂   spTTfr  r»iwr i

irt ̂f*r»r vt

frzrdvt.i i  ?Tfa5T 

t fa *Wr »3(T «ptf $ ?

r*  !Tt ft ̂gt f̂-tT I

TO ftr fT  ̂

fain i w iuft? it v?r »r̂ fa«rr fa 

ipnft ctttt *tpf, g»n̂ Ht»r 

rr»r rftr  *r f»r  ?r «tt»t srr?fr i 

5*rfâr f»r st ifafe:  <Pt i

h4H. ̂,fa ̂ 11  W TC Ĥl 

ĉftarr Ji?r fvr fa •Bt aft

«ft,  4nr ft nf i *n*r Sr 

3p? srhmnr  5t?T sft w tt nrfapft 

softer  fa ?#rtrf̂y ift jf iftr 

sir?%ar 5̂?r ât i

far ?«t ¥t ^rr ?r̂f n̂ffit fa 

tj* 3TK ?rt TC fRNRT
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ft*  flaft ̂rc*  % anr vt

iit 1 wrw ^  w  UPtr ft?

npĝH T< tt pr?rT if »m 1 
f*T*?tlTf tft 1J5RT  ft? ifRTTT

qrfipfcTT̂ *  *rro  ift ju t  i 

trtft pr 'fto % fwz =r?t <TTir <r ft.

'nft̂rnr ft farĉrr <rsr 1 <nft*3r!T % 

*? wts *f *t *Trsr srmrfr̂ ?rrc 

(̂ iwft) 5«rr 1 5« vr 'Rftarr *t? 
f»rr ft? 35*  *f er It Tr̂ ?r #r 

 ̂ 1 Jijt w  wrar tr«ft aff ■sft »jfw«fra
$*T TT »mt «flf I JT5 ̂  ̂sgT STWrT «IT 

3R *TfT  ft grr̂r, ĝrcT vr fm 

SjCT»n 5TRTT »jk 3ST S?t ?*T  STT'ft ̂ 

vrtra A arnft mftr sr? ̂  sit fx̂R$ie 
vt?ft 1 ?f a It *5*rf *r am gS str 

Tff % *rc *rô vt ftnn 1
*»r  tt vtfem vp! ifrft ̂rfgjf <ft
ft? ipr wnt arr9 1

*r»ft «ft rfor §tjt  *«tw aft m 

<rr q* ’TO** “'Ttopn” *r tot 1 w *r 
wtt % qrprm «tt ft; »t?j  v 

5nrnr *n̂f3f sft  fT 

aiT'TT ̂ rff*f apr ft? tr*ft  ff> 1

®fc?t wWt«mff «Ft «5T*r T'GTCT ̂ Tf̂t I 

Tff >W5r %  atf* if 1T5F m?r wt ft? 

»if  £ta? tft ft wtfts  *rr5rr ir

PR Vt STR *, WTOT JTT3T ft *1 

»flfs*?r f,  >n*T foft *£f ft Tt HTT5T 
«mrr «pt ftifa ̂  ’Trtrrr 1 -j*t  ^ 

arf*r ir *raT ft: :

,,Û TOT%<BTlr'rt*«RKTit«̂ WT 

arr*ftg?!;wr,T«̂ V,̂«PT'imT!it̂jf i"

*mT v* *ra fit 3s *w «n* »n atmt 

aw anr % TOTRT < aw TfS % WTO5T 

a* fif vtfww *f v̂ft fr
pF  T̂ftT ̂t  I ̂  W VT

«VcOTTt»ft«[>T̂ftr ̂  unt an ?r> 1

IflR fV ̂ WT ffcHT ?  ^ filtJIT

% v«it fin f̂atr»pf rr  ift 1 

«F»ft f# ̂tirtn ft »rf 1 xrtr ftrr tt* 

tfViiw, *ftr win 0̂ to «r?r wpp 

f«rr, aw t?t  ft? s*rr̂ vrnfh: if »ft

?̂ fWhfir̂ f ST I Sif ?ft  5T»T if 

fX TT3> Tt f3T«f?   ̂I ?nr WTTrT 
?t nf | «rtr: ffr  *t̂ 3*1 ut 

Jja«(i+ fwrit t 1 »ttt  fnit<f«i«T
%HT I  Tt ar̂Tff ifijt «ft I  lJt[ 

? ft? ̂   f̂taf 2fW Tt f>ft *Tf$? 1 

r̂?  m ir 3R ft? ̂ftr’Trr *rr »nrt 
«tt ̂»ft  % 3.qr gif  tr̂raff wrt 
faiST <W >T̂t ̂<.il ̂nfs?3t I

<Ht  ft: f?. errfi % ?pfti

ft wrf 11 aft wftsr r̂rr if T-pat »if t 

Vft W wWt ̂t | I W fJT<Hf?T̂ if t 

5P? sn «rr«r #? »n*r% rmr ̂tt̂ctt g 1 

*t  *nwai f  ft  antt  tt  w

Sft*f»R.  .  .  .

Shri D. C. Shams:  (Gurdaspur):
The treasury benches are not attend­
ing to the speech.  They are talking 
to each other.  They are indifferent.

Mr. speaker:  The hon.  member
should conclude now.

«#t WfTW WPTT : # JRT  TfT <TT 

 ̂̂  TT̂f *Rft ̂ ft̂IT V ftw
«t̂5it̂rar  ft ft?f» 

sftCT̂pr wl srewr %% hftY «Tcf 
*ft  tflr ftft sr>ft ̂ »ft 1

ap*TT ft? its?? ft I JTUT fiKT vfr *r 

g ft? ̂  atrfr »T  PIT areft

 ̂1 «nr5PT  srff ft ft? f*r5*inntH

t̂ »st? «nr ̂ njit «T̂t ft? <?aT

sftr ̂ft<r«n«K ftit 3it9 1 wrar f 

fwHt % «mr vtr ft 1

»rar fwrr <* Os Htft ̂ TrtT ft 1 »̂r 

%fê f̂̂FRf»TF rft t1
vmftm

f>n ’̂Jt aft  vt ftrrt’ qr *ft 
% «ftt fnrc 'Hfsr firor tt «ft  wft:
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[«ft  trnrr]

««r vt ?r qrt tfar tftw* tone 
irtf 1 f*TRT artW srterr sj$r 
«T  fa* fTfft 5*RTT

n̂iCl WTrT 3ft fl' <p̂»Tr ̂rn̂rr ̂ 
w % forfarr if  «j$ | f%  qnr 

HV fv5nw | r«i«i»r *iIm  *n̂7

<pr  *r fiprr >m £ fip ar̂t <rc 

sefirf̂ RgiSiR? ̂ 1 

"fert 21 ftrftnpT̂zr 
Tf? 3 6 fafniw  $ «ftr srnr-tw hut
5oMVi«j»i ̂4c'<. ̂ | TO  •T̂f f*r
«Tf 5JTS-»r̂tSRT % W »TPft t I 
<s*ii O5 *ît  *rf ̂ 1 fl1 ̂ nuraT if*

^ ffrff 5ft *P#T % 5*w?t  WRT 

STT>TT 3TRT  I

*w4*f'd  ̂a inr o *̂T?r  <W 

«W? % 'fil̂S $T¥  TT <<TPT
vr t̂V t, ̂ww *rv ift rft 111 
ĥqqI ji r+ ̂tl THT 5f ̂*id 1 Tivftr
vt «m? 1 ̂  «rc 3f»j?T Jtp-1 whr
<t$i *rc *gci snr

*ra?ft $ 1

vnwtr 5f  sigff ̂tar ̂ 1

XPBWRT  »T5 ̂ f% 33 4<<Td OT
$ ̂ '•ihI 5̂ »i'lci'l ̂ I q? *fijT ̂ 
w*pt »inr »ft wi% & *sm <PT̂fr 
% 1 qrmr sr  afhrr ̂  jpr

«̂tt 1 n* at # «bw jfcrr t aft T=̂r 
iw h? *rar | ftaT ̂ i «<n?t 
iTXTITHVgT ̂  Wt «W’BtT

<nr tt #nrc  r̂ar ̂

«r$r$aiT arravaT ff wtft? *? rnfjf *f 
$*jarraT$ 1 *rc% ipp at *ft 
tc  tt ̂psrnr r̂tf̂: i
itx fW % Vt?* FTt̂r q?t TOT 
ur  WAsr $b srfr gm 11 Ufar
j rrwrw«*jwfiwratm iqvwr

«0[ jut «ft «̂r «it fv vwftr &e 

»wWe «j$r ^ f»if»»wO irrc 

% wra  ŝrt̂ nr  ^

<tt  tR sntfRnr ̂rte n t»n% <rc 

smrrift 1 ̂   ̂1 f ĵfrr

«pfNr vtttt sn̂rr j ftr ̂ 5̂

«jfT  <rr vmSt w qirr* «rt

5̂̂ sri'-̂w snttfiw % fntj «im* i 

JTf IfcT 3re<y | I

ygr qr  êft ̂ 1 t nrar

t̂fV̂r vnrtfvpr % :iM  T»ft 

îrt'T ♦illVcH’ *T ,T'ft  | t ̂ fV1*!

5̂  wwfbr ̂ wfHx»nT t ^

3*rnr fip’gttrnr % t#rtn,K̂r tt tjwitt 
•rTfTT ̂ 1 jtvrvw r̂rg fvvmfh: 

 ̂  ̂'a*l̂»  F̂PT ̂ T>1 ̂

t̂ RTR *fn  TT I

«BT 5JI*?r«*l % fiT̂ 5PIT ̂  »Tft 

 ̂ TOft 11 ̂it   ̂tfk

tfis trtts 4xpit arr m>ar ̂ 1 
VT ̂ »PR «RTf 3JT  ft 1 jf̂ rr 

fj ft> w+1 «rt% >pt  pnmr ursvt

TT5TT  I

zjfrsfr vt *rnr «g?r «̂iqi %*n

■̂1̂  ̂I littt) VP6t >J>îH

»fV fîrar 11 vrnftr if f3nr ?Rf If sfer 
*frc wcr ?rr<T< Jf kt   ̂ firrj 

»ft ?r*t ?M arnft  1  toi 

sft̂rr nntrfi ̂ er%?R̂ «  qr «r̂lf 

 ̂1 <5T«*i ̂nfr 11 wot

si? <e<J|iMiw ws «rc *t w am?, 

trx#«H5r ̂ar qr *r tstt anx? w av 
*r?t zfrrg iff »jcT whiw arqmrr 

Ĥrarr ?TRn| 1 

—1«n^— 11 # wftx wxr $ 

ft?  vs  *nq «frprr vt t# i

«iNI*i & fffgRTPT W1*r w^^nftww 

!TT<5 aiTir I «m ̂ WRT t
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ftifrc ?<nrt w ?jrf % 
wntft srorr anrj «ft # m r g fr 

'ŵr rftw sm*ftr arr 
11 jrrtKcmfcifftaafttftaftFSWTST 
«j-o|r« ft utr 33 iprrc art *prftor Hr 
wt̂f, u»rc«frr«rT ¥r sar ws <rc ?r <mi 

<fiWiterRrŵ«r?twnin 1

vnrtftr ? w  w *g?r fterr £ 1 

Jrf̂i  nwfti vr HHifwr T?m*f 

JT̂f ft 1 *rm% *rgt qr tfzr it 

>ft***FT $ 1 *5 ar̂t iftr *ft# 

sft«?r ̂  wfwtft  *ftt qwfti vreft
'jffvl ̂rf?<r 3f̂ si*i *T7 9TV 

«fV 5T̂3rg ̂ I *T»ft fR?  Sjt ̂ I

wflt f̂sflrr r»wift 'rrfipt fr
TrvqH % *TT5T  vt #f?rc <rct% *r 
iffOTtff  *ftf»rer  iTfr «rr
TO  vhrr :P> «fg5T ?V ̂ *farT
fiwft $1 wnft * fonjsr  «*m%

11 Srfor ***  vt f̂ct wrrer 

Trfaftrfaztar ? 1 th ars ift wrwr 
WTR arRT 1

fftr % fufti mW vr 
wrr It ̂ernwT »ft starr £ *ftr tft*

% finr His't'f  »ft»Trir*jcrwiiw 

$fcft £ 1 <mT  t fir vroftr if tft* 
 ̂wear $ nr? rfta | ftr  ?t<n 

ft I ?rPpT WT ftflT ̂ I ffnr «TT
aftr fwr arraT $ fo ̂*r ?®ft# sn̂inr 
<ft 1  art *ft*  **rit ift % 
tw% «nfW«r ift wft̂ ̂ram ĥV t 1 
!ft ?fto <rrc*ft̂Y £ aft OTVt 
(I 1 ̂  <tWt £ tftr tr*r fer | 1 
ift» ift srm »r#t  | 1 t ■err̂TT g 
Pf  «rr wift »rtt ?t, tfTlft firft 
lit SfFR ŴlIM ft I

Shrl J. B. Krtpalaal (Gum):  Mr.
Speaker, Sir, to begin with, I have • 
complaint against the Chair. Shall I 
ventilate it here or in his chamber?

Mr. Speaker: It is left to the fanior 
member. Whatever he thinks proper 
he should do.

Shrl i. B. Kripalani: All  right. I 
will do it in the chamber so that the 
time may not be lost here.

The Finance Minister  is  to  be 
congratulated, and  he is not to be 
pitied, as one Congress lady member 
has said, that he has  made a fair 
analysis of our  economic  position. 
Yet,  I must say that it is  not  an 
exhaustive analysis. He has pointed 
out certain  knots that have  bound 
up our economy; he has pointed out 
certain vicious circles into which  it 
has fallen. But  if he had taken  a 
comprehensive view of the whole eco­
nomy, as it has developed since inde­
pendence, his budget would not have 
been, what everybody haft called, an 
orthodox or status quo budget; he 
would have had a budget which was 
radical, if not revolutionary. Chronic 
diseases of long standing require very 
drastic remedies and sometimes even 
operation. But here there is nothing 
like that.  It is  the  book-keeping 
budget, which tries to make the two 
sides to square, and in order to make 
them square he has given us a dose 
of indirect taxation.

If we look at our  economy from 
the time of our independence *e will 
see that our economic career  began 
with a good deal  of  inflation  on 
account of the second  world  war. 
Bu:, to counteract it we had a good 
deal of foreign exchange  available 
to us in the sterling balances  with 
England. What did we do with these 
sterling balances?  As  soon as we 
became independent  we forgot  the 
dharma of swadeshi and opened wide 
the gates to imports from outside of 
goods that were not needed or that 
we could have made ourselves. This 
is how we squandered  away  our 
foreign exchange. In those days any 
number of licences were being grant­
ed.  1  remember  one  Commerce 
Minister who seemed to  believe In 
free trade. He told me that  what-
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ever anybody  required  from  any 
quarter of the  world  he should be 
free to get, including toilet papers. 
The licences for foreign  goods were 
being freely sold in the market.

Afterwards; we wanted to streng­
then our economy by our Five Year 
Plans. I submit, as I have said often, 
that these plans were not scientifical­
ly made, nor were  they  properly, 
that is to say, honestly and economi­
cally executed. That they were not 
scientifically made and  that  they 
were not properly or  economically 
executed was admitted by Shri Asoka 
Mehta when he was inducted in the 
Planning Commission as its  Vice- 
Chairman.  He admitted  that  the 
plans were not properly  made and 
that they were improperly executed. 
I do not know what his opinion now 
is. because  he might have thought 
his induction in the Planning  Com­
mission would take away  the  un­
scientific character of the plans  and 
that their execution will  be  more 
honest and efficient.

We began our planning with over­
emphasis on capitalist  industry  to 
the neglect of agriculture and consu­
mer goods  industry.  We did  not 
understand that food, agriculture and 
consumer industries were the base of 
all industries. Throughout history it 
has been found that when  nations 
have tried to industrialise themselves 
they have tried  to see  that  the 
labourers get cheap food  and raw 
gpod matertial is available for indus­
tries. Those in Europe got them from 
the colonies. England had to repeal 
the corn laws so that  cheap  food 
might come from the  colonies, and 
Germany and France depended on the 
colonies for cheap  food  and  raw 
materials for their industry.  So far 
as America is concerned, it is consi­
dered the greatest industrial country. 
They can produce anything they like. 
They produced one ship a day during 
the last  war.  Their  industry is 
entirely based upon their flourishing

agriculture.  7 per cent of the popu­
lation, it is said, supply  food  not 
only to America but also  to  other 
countries which  need it and  which 
cannot grow in quantities in  which 
the United States grow  food. It is 
only in recent years, in the  Com­
munist countries, that this  process 
was reversed and emphasis was laid 
on capitalist industries, because they 
wanted to militarise their  country. 
Both China and Russia did that, but. 
slowly and slowly, finding their mis­
takes, both China and  Russia have 
now given more attention to agricul­
ture and to consumer goods industries.

In planning we did  not  allocate 
priorities.  Not to talk of the public 
sector, the private sector we left in 
a jungle, as it were. Anybody could 
ask for anything and these  licences 
were freely given. A few days back 
we had heard of the licences given to 
Birlas who fore-cornered many mdus- 
irial enterprises.  The Arm of Birlas 
is blamed for that. I do not think that 
Birlas are a philanthropic association. 
They take every advantage of the law 
in order to expand their business em­
pire. The fault lies with the Govern­
ment  that went on issuing blindly 
these licences to them and when the 
licences did not materialise or when 
they did not put up the proposed 
plants their licences were not can­
celled.  Whose fault is that? Not of 
the Birlas but of those who allowed 
them to do these things and it was 
the Government.  The Government 
neither allotted priorities nor did it 
co-ordinate business enterprises.  It 
went on giving licences because the 
licensing authority was different from 
the planning authority. The  plan­
ning authority did not know or did 
not care to know what licences were 
being granted  and  the  licensing 
authority did not care to know what 
the Planning  Commission  wanted 
them to do  because the  Planning 
Commission had not decided  upon 
the priorities and the oo-ordination 
of  Industries.
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What were  the results then? The 
result is that we have very great in­
flation. I  said  on a previous occa­
sion that inflation  is  robbery. lu­
nation is theft.  It takes out of the 
pocket of the people what it has no 
right to take out. It is not an in­
come-tax; it is not a tax upon what 
you earn hut it is a tax upon every­
body indiscriminately  imposed  in 
which the poorer sections of society 
suffer more than the richer section 
of society because the richer section 
of .-society has certain ways of  es­
caping from this inflation, by black- 
marketing, by refusing to pay,  by 
avoiding paying their due  income- 
tax and other taxes.  So, we must 
understand this inflation in its proper 
perspective.  It is a theft which peo­
ple rarely  understand  which  the 
common people do not  understand. 
But this inflation is called hy a res­
pectable and high-placed prince  or 
financing.  This  is a  respectable 
name.  It i* just like when a res­
pectable and high-placed prince  or 
a rich man commit!! a theft he  is 
not called a thief; it is said that he 
is suffering  from  a disease  called 
kleptomania.  So,  this  respectable 
name does not make inflation  less 
of a curse upon the people than it 
is. * j

I am very sorry that the Finance 
Minister had the hardihood to say 
that the rise in prices is not due to 
inflation.  Of course, he did not use 
the word  ‘inflation”; he used  the 
more respectable word "deficit finan­
cing”.  He also said that the rise in 
prices is not due even mainly to in­
flation.  This, when it has been ad­
mitted  on all sides, is  something 
which I cannot quite understand. Well, 
the Finance  Minister’s  economics 
must have been something very dif­
ferent from the economics of  the 
specialists.

Inflation  led to ever-rising prices 
and the result was that we went 
on borrowing indiscriminately  from 
other countries.  Today there is no 
country in the whole of Europe, the 
least' developed with which we have

not an adverse balance.  We  have 
an adverse  balance  with America, 
USSR, Canada and Japan. Even with 
a poor country, like Rumania,  we 
have an adverse balance! So,  this 
borrowing has gone so far that  we 
have to pay this year Rs. 300 crores 
as interest only. It is not called in­
terest but it is called by some other 
respectable name. It is  called debt 
services.  We are in such a  plight 
that we have asked for a moratorium 
on these debts.

The result of these Plans has been 
that we have a great deal of  idle 
capacity in industrial sector  which 
we are unable to use.  This has led 
to increasing unemployment and  a 
fall in the real wages of the lowest, 
the poorest, strata of our  society. 
This was voiced by one of the for­
mer Presidents of the Congress who 
was bold enough to say that  after 
Indenependence the rich have grown 
richer and the  .poor have  grown 
poorer.  Even our  first Prime Min­
ister was constrained to admit  that 
though the poor have not  become 
poorer, the rich have become richer. 
There were committees appointed to 
go into the question of monopolies. 
The Mahalnobis Committee was ap­
pointed to find  out how monopolies 
had been created; there was the com­
mission,  recently,  appointed,  the 
Monopolies Commission under  one 
Supreme Court Judge, Mr. Das Gupta 
and there was another  committee 
under Dr. Hazari.  All these reports 
show how big houses have become 
bigger.

Mr. Speaker:  It is  time we  ad­
journ for lunch; he  may continue 
after lunch.

IS hrs.

The Lok Sabha then adjourned for 
Lunch till fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at Fourteen of the Clock.

[Mb. Deputy-Speaker in the Chair]

Mr.  Depnty-Speaker:  Mr.  Kri-
paKnl may resume his speech.
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fflui J. B. Kitfdul: I was speak­
ing about the painful influence* and 
the recult of those influences on our 
rive-Year Plans, which are unscien­
tifically formulated  and  defectively 
carried out

In addition to that we have an in­
creasing administrative  expenditure. 
One Congress Member said that  It 
had increased seven-fold.  I  submit 
that the work load on the adminis­
tration has not increased to that ex­
tent  Even Ministers have said that 
they could do with about 33 per cent 
reduction in administrative  person­
nel and that efficiency would not de­
crease but increase.  We had an ex- 
ampTe in IT. P. where there was the 
strike of non-gazetted officers, once 
for ten days and another time  for 
25 days, and I do not suppose  that 
the  administration  suffered  very 
much; rather I know that after the 
first strike,  on the  administrative 
side, there was less confusion in the 
Secretariat than usual  and flies 
moved more quickly.

For all these reasons our economy 
has come to be in a sorry plight.  It 
is said that the country is  passing 
through economic crisis. All  these 
things have resulted in our economy 
being as critical as it is and it can­
not be cured by a budget which is a 
status-quo budget.  As I have said, 
something more radical was required 
which would not allow our economy 
to move in the old grooves in which 
it has been moving. That means 
that if there are to be Plans,  they 
have to be more scientifically made 
and more  meticulously  executed. 
Sometimes the money spent on parti­
cular schemes has been more  than 
what was sanctioned and  yet, the 
result has been 30 per cent or 40 per 
cent or even SO per cent less in in­
dustrial production.

The greatest need of the hour is 
utmost economy in the expenditure 
of Government  I would suggest to 
the Finance Minister and to the Cabi­
net, if they have not already thought

of it, that some prestige posts should 
be run more economicall. I do not 
see why the Rashtrapati who is only 
fhe Head of the State and who has 
no administrative functions to per­
form, should live with greater pomp 
and show than the Prime Minister 
who actually carries on the govern­
ment.  There  are other  posts also 
which could be downgraded so far as 
superfluous expenditure is concerned.

Then, we find that Government go 
on multiplying Ministries.  I do not 
know how many Ministers there are 
in the Central Cabinet. I hear there 
are 52, and there may be one or two 
jokers also added,  because now-a- 
days, a pack of cards  carries two 
jokers.

Then, there are certain departments 
which are absolutely useless in the 
Centre.  Take, tor  instance,  Com­
munity  Development  Department. 
Recently, they took to some agricul­
tural activities. These may be trans­
ferred to the Department of Agricul­
ture and we could do away with this 
Department of Community Develop­
ment altogether.

There are other Departments where 
all the work is to be  done in the 
States, and yet we have  elaborate 
Ministries here.  Take, for instance, 
the Education Ministry. Education is 
« State subject and yet we have a 
full-fuledged Cabinet Minister with 
all the paraphernalia that goes with 
it. It must be remembered that it is 
not the Minister alone that matters. 
Ministers have got their big tail of 
subordinate  officers like  secretary, 
joint  secretary,  deputy  secretary, 
under-secretary,  assistant secretary, 
and then not only these, but a number 
of clerks, stenographers and also a 
number of peons and class IV staff. 
I say that all these do not be lit a 
poor country like ours that is suffer­
ing from chronic want of food and 
has to import food to the extent of 
millions of dollars worth every year.

I would also  suggest that there 
should rationalisation out only in the
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civil but also in the military expen­
diture.  This  rationalisation  would 
give us all the Rs. ISO odd crores that 
ore sought to be raised by indirect 
taxes which  affect all  classes of 
society*.

Then, there are various conferences 
and seminars. These conferences and 
seminars consist of about 30 to 40 
people sometimes, and all these people 
gather in the cool climate of Kashmir 
or in some of the hill stations in the 
Himalayas or in the south. They 
never meet in the plains.

I am told that our Finance Minis­
ter, when he was not in office tempo­
rarily, talked of 10 per cent cut. But 
I say that 10 per cent apart, if he 
has a cut of even 0.S per cent, his 
budget will be  balanced  without 
recourse to indjrrrt taxes. I also hold 
that these indirect taxes are absolu­
tely unjustified. They are unjustified 
on the ground'that they do touch the 
poor Man. Take, for instance, tea end 
coffee. Tea is taken in northern India. 
People have no milk to drink, and 
the price of sugar also, il you go 
to the market, has risen two-fold or 
three-fold.  They have nothing else 
to  drink  To  deprive  them  of 
their tea or coffee or to make their 
tea and their coffee more expensive 
is, I do not think, warranted. One 
may be puritan  enough as not to 
like tea and coffee, but they are the 
drinks of the poor man, especially 
today because he cannot get milk.

Shri Filoo  Mody (Godhra):  The
price of beer has also gone up.

Shri J. B-  Kripalani:  Then  the
tax on  rayon.  Rayon is  cheaper 
than cotton and even the handlocm 
weavers use royon, and it helps tne 
poor man and the middle-class man.

The result of these indirect taxes, 
whatever the Finance Minister may 
say, would be to increase the prices. 
Not only they would increase  the 
prices, but even before the Budget 
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announcing the taxes was out, prices 
had risen, besause some people had 
a shrewd suspicion that our Finance 
Minister is allergic to certain things 
and those things were bound to be 
taxed.  It is not only the commo­
dities that are taxed whose prices 
have increased, but in sympathy the 
price of almost every commodity has 
registered a rise.  We are tol<i that 
the Finance Minister will see to it 
that there is no rise in the prices.

It is said that certain taxes  will 
not be paid by the consumer. This 
is a strange proposition, because the 
capitalists know how to throw every 
burden on the consumer, in spite of 
the good intention  of the  Finance 
Minister that  commerce and indus­
try will bear these taxes, it is the 
consumer who will have to foot the 
bill.  I fear that our economy will 
be as sluggish as it has been hereto­
fore. There is no remedy  for that. 
I think inflation will  increase not 
only because of indirect taxes  but, 
as one of my hon. friends of the 
Swatantra Party said, owing to the 
fact that there are Rs. 144 crorea or 
so of FL 480 funds also  available 
the Government  and that will add 
to our inflation.

Shri R. K.  Amin (Dhandhuka): 
Rs. 135 crores.

Shri J. B.  Kripalani: The unuti­
lized capacity of our industry  will 
not be utilised.  Prices will go on 
rising and our economy will suffer, 
as it has been suffering before, and 
the suffering will be deepened, not 
mitigated.  This is  all I have  to 
say so far  as the  Budget is  con­
cerned.

If you will bear with me for a few 
minutes, I will talk about what goes 
at the very root of our democracy. 
I am talking of the elections. It may 
be that this time, because certain 
high personalities in  the  Congress 
were defeated, it is possible to believe 
that the elections have been peaceful 
and also fair. But there have been



General Budgtt—  JUNS 12, 1987 General DU. 439*

- CJ. B. Kripalani]

aertain States where the election* 
have been neither fair nor peaceful. 
It is my  misfortune that I  have 
always to come to Parliament through
• bye-election.  I had to fight two 
elections. Ttom  wherever  I  may 
stand ilk the whole  of India, the 
Congress organisation at the  Centre 
and in the States and the Congress 
Governments at the  Centre and in 
the States make it a prestige contest. 
Evey eftort is made to see that I am 
defeated. For instance, the first time 
that  I  fought  my  election  from 
Madhya Pradesh, Raipur, three days 
before the election, we were holding 
a meeting. That meeting was attack­
ed. The magistrate had not declared 
the meeting to be unlawful, nor had 
he informed the people that they must 
disperse.  The meeting had already 
been announced as having dispersed, 
by. the chairman of the meeting, and 
yet there was a lathi charge. Against 
whom was the  lathi-charge  made? 
Not against the crowd. The police 
went directly to the stage, and attack­
ed the people who were sitting on the 
platform.  Some  12  people  were 
injured, and nobody  was there to 
take care of them or take them to 
the hospital.  The people there had 
to take them to the hospital, and the 
hospital had no arrangements at that 
time. 12 in the night, to receive all 
these patients. They were lying, and 
I was called. I went there and I saw 
that some of them were bleeding, a 
couple of them were unconscious. I 
enquired where the magistrate was. 
The magistrate, they said, was in the 
kotwali.  I  went  to  the  kotwali 
myself and told the magistrate about 
the condition in which  the  people 
were lying.  I said: "You better see 
them now because you will have an 
idea of what has happened." He said 
he would not go.  I said:  "Go for
humanitarian reasons”, yet he would 
not budge an inch.  He  said  after 
great argument that he was going to 
■end his assistant. His assistant went 
there, but he did not record the 
statement of those lying wounded; 
those who were unconscious may get

conscious in a few  hours.  I said 
somebody should be there to record, 
their evidence. He said he had' not 
brought a police  officer with him.
I asked him to phone. He said  he 
would phone, he remained there and 
made no attempt to phone. Then  I 
asked him to go to  the kotwali, he 
went there and never returned. After 
one hour, I again approached tho dis­
trict magistrate, but he did nothing. 
He went to the hospital at 9 o’clock 
next morning.

All this happened while the Deputy 
Home Minister of the Centre was 
present, and I believe the attitude of 
the officers was due to the encourage­
ment that his presence gave  them. 
He has n>’w been exalted into Minis­
ter of State for what he did perhaps 
on that occasion.

If such things happen, we cannot say 
that our elections are free and fair.
I phoned  to the Election CoraraU-' 
sioner.  I wrote to the President of 
the Republic, I wrote to the Prime 
Minister, I wrote to the Home Minis­
ter, nothing was  done.  Afterwards 
when I came here I approached the 
Home Minister. I told  him that I 
would be sending two people whom I 
had taken from here,  whose  arms 
and ribs were broken. He asked me 
to send them. I sent them, but 
nothing happened. Of course, the 
administration can say that my con­
tention Is wrong, and theirs is right. 
How can the truth be found unles* 
they appoint a cor-' mission of inquiry! 
This is what  happened in the first 
election.

In the bye-election, some 30 Gov­
ernment servants were  transferred 
from my  constituency.  One police 
officer happened to have the name a* 
of the Chief Minister. He was called 
Mishra. So, he told everybody to b* 
careful. He said: “If you vote against 
the Congress, you will  have to pay 
the price.”
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When the people approached the 
authorities for grain and lor sugar, 
they were told that they roust go to 
the Rajmata of Gwalior; since they had 
voted for her, she must provide them 
sugar and grain. Of course, they 
would get all the taxes but sugar 
and grain are to be provided by the 
others. I am sorry to say that one ex- 
Govemor who happened to be there, 
even he told the people  to go  and 
seek relief from those for whom they 
had voted. Then, there were any num­
ber of officers transferred and  new 
officers brought in.

I would submit that if the Govern­
ment in office is not willing to resign, 
then they must at least see that offi­
cial influence is not used in the way 
in which it was done.  Especially in 
Madhya Pradesh, it  was said that 
nobody can say anything to the Chief 
Minister because the Chief Minister 
himself had declared that he had not 
only once, but twice, put the Prime 
Minister in power  and so  nobody 
could touch him. I am sorry, he is 
not present here.  I am saying all 
these things because they came out 
in the local press.  When there are 
king-makers  and  prime  minister- 
makers, we must know  that the 
dynasty or the regime is on its last 
legs. We have read in history  that 
when such  persons  appear on the 
scene, the regime is finished.  I do 
not want the  Congress regime to 
finish before their time.  They must 
take care of these things. They must 
learn from the reverses that they had 
received this time.

The authority of the Election Com­
missioner should be increased. He 
should be able to send some mobile 
officer at once wherever there are 
aerious complaints, more so in a bye- 
election when his hands are free and 
when he has the necessary personnel 
with which he can deal with  such 
situations.

We have also the example of Bastar 
tragedy in Madhya Pradesh. The 
findings of the commission of enquiry 
are unable to bear out the contention

made here by the then Home Minis­
ter Mr. Nanda that the police firing 
was  due  to  the  desire  of the 
Raja of Bastar 'to create an in­
dependent  kingdom.  (Time  Bell 
rung).  That  would be  madness 
without methdd.  The Commission 
has said that it was not so. If you 
ring the bell, I think 1 have to finish 
somehow. Thank you.

Shrimati  Lakshmikanthamm
(Khammam): Mr.  Deputy-Speaker,
the  hon.  Finance  Minister  while 
presenting his budget has taxed tea, 
coffee, cigarettes  and  such articles 
which are, according to him, injuri­
ous to health and while taxing them 
he says: it is not for me but for your 
health and longevity that I am taxing 
these.  I agree with him.  I do not 
grude his taxing them, but how is it 
that he has conveniently forgotten 
taxing the liquors, beers, brandy or 
whisky? Article 47 in our Constitu­
tion says that in particular the State 
shall endeavour to bring about pro­
hibition of the consumption except 
for medical purposes of intoxicating 
drinks and of drugs which are injuri­
ous to health.

Shri Piloo Mody:  The endeavour
has failed.

was for nothing that the Father of 
the Nation—a great son of a great 
country according to Mr. Madhok— 
put his soul into this problem.  He 
said that if he were to rule this coun­
try for three days, the first thing he 
would do would be to introduce pro­
hibition. How is it that our Finance 
Minister has forgotten  prohibition? 
Is not prohibition an economic, social, 
political, moral, mental and physical 
problem?

Sir, the effects of drinking are well 
known to us in this country. Wher­
ever prohibition has been successfully 
implemented, we have seen  better 
houses, better family relations, better 
education for  their children  and 
better housing and all these things. 
As far as prohibition is concerned, it 
should not be left to the mercies ot
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the States, the sweet will and plea­
sure of the States.  The State Gov­
ernment  which have half-heartedly 
tried this measure  have  found an 
excuse to scrap it whenever it suited 
them.  This morning, I read in the 
newspapers that even the Congress 
Organisation is  now  relaxing this. 
The BPCC passed a resolution that 
it will leave ii to the  Government 
saying that if they feel that prohibi­
tion has to be relaxed, it should be 
relaxed.  Even the Andhra Pradesh 
Government has relaxed prohibition. 
There are other States like  Kerala 
which are on the way of scrapping 
it altogether.

An Hon Member:  Already scrap­
ped.

Shrlmati Lakshmikanthamma: You
have said that prohibition should be 
taken up as a total programme  for 
the whole country, and so long as this 
is not done, the chances of success 
will be very slender.  When it  is 
taken up as a nation-wide program­
me. the financial and other implica­
tions will  be worked out cogently 
and methods to implement it effec­
tively will be found.

The present debate on the  gains 
and losses of prohibition followed by 
vacillation and cynicism  should be 
put an end to forthwith. If we  are 
convinced (hat prohibition will not 
be successful, on  mere  sentimental 
grounds  we should not hesitate to 
scrap it altogether.  But  before 
giving it a fair trial, it is not proper 
or realistic to jump to such conclu­
sions based on half-hearted measures 
of some State Governments here and 
there. This is not the way of imple­
menting the will of the people as 
enshrinted  in  our  Constitution. 
Either the  constitutional provisions 
should be relentlelly carried out or it 
should be scrapped  altogether.  It 
appears to me that there can be no 
middle course and that any attempt 
to find a middle course is bound to 
fail.

We are a paor couatry. We cannot 
afford the luxury of drink. Drink is 
a luxury and also a calamity, accord* 
ing to the persons who take it. For 
me, I think it is in most cases  a 
luxurious calamity.  From any point 
of view, a poor country like India 
cannot afford the luxury of a drink. 
Whatever  may be the distant cala­
mity, the immediate calamity seems 
to be the greatest votary of prohibi­
tion becoming the Finance Minister 
of this country. In this process, the 
cause of prohibition has suffered most. 
Inasmuch as the Finance  Minister 
who has earned the  reputation of 
being fanntie as far as prohibition ia 
concerned, has left this unhappy Child 
to the tender mercies of semi-starv­
ing State Governments.  What  will 
become of it is obvious for everyone 
to see.  I appeal to the  Finance 
Minister to try out  prohibition in 
every nook and corner of this country, 
with the zeal and determination which 
he is credited with, and the efficiency 
and thoroughness required for a pro­
gramme of defence, for, to my mind, 
the programme of prohibition is part 
of the programme of defence.

Members from the other side, Mr. 
Masani and other Members of the 
Swatantra  Party,  have  mentioned 
about the Plan cut. I would like to 
mention here what Pandit Jawaharlal 
Nehru had said. I will come to the 
implications of the Plan cut later on-

Shri Snrendranath Dwivedy (Ken- 
drapara):  There  is no Plan now;
where is the cut?

Shrimati  Lakshmikanthamma:
Pandit Jawaharlal Nehru had said:

“Unless the proccss of socialism 
is speeded up, people may become 
impatient  and discard  peaceful 
methods of economic transforma­
tion.”
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Ha also had raid about Indian capi-
tiHrn

“The Indian capitalists were 
apparently not aware of the latest 
trends of thinking in the capita­
list world and their fear was that 
they would stand to lose if the 
country went the socialist  way. 
They did not realise that capita­
lism would not survive long if it 
failed to secure social justice for 
the people."

He had also mentioned  about the 
imlementation of land reforms.  He 
■aid that the delay in implementation 
was “unpardonable” and said it was 
a matter of great regret that legisla­
tions already adopted  many years 
ago had not yet  been enforced m 
some of the States. I would request 
the hon. Finance Minister not to pay 
heed to counsels of despair from the 
other side, dinning day in and day 
out, desperation and frustration in 
the mind of the  Finance  Minister. 
Whenever members from the  Swa- 
tantra Party paid compliments to or 
sympathised with somebody on this 
side, it has always proved a calamity 
to the person whom they have prais­
ed.  Mr. Masani and his party are 
against any progressive measures in 
the country.  They are for the free­
dom of private enterprise and foreign 
monopolies.  He  mentioned  about 
steel plants. It is a different matter 
if we have to give priorities to cer­
tain projects at a certain time.  But 
to say we  should not  have  steel 
plants in this country—what does it 
mean?  As Mr. Pant, the Minister of 
State, said in his reply, even now 
we are able to meet only a little per­
centage of the demand in this cou»- 
try. There  is a private  Member’s 
resolution of Mr. Nambiar which says 
that within 24 hours of the decontrol 
of steel, prices have sho-. up. If we 
did not have steel for the consump­
tion of our industries and for making 
agricultural  implements,  we would 
have had to import more and more 
steel from America and other western 
countries.  We  would  have  been 
bound to these  countries  and we 
would have had to lose our freedom.

They want us to get bound more or 
less to the western world and lose 
our  freedom. Let history not dub 
us as Hamlets, when just one deter­
mined push would steer the ship, 
of the country out of these  difficul­
ties and place  it on a progressive 
plan.

We have completed huge five year 
plans. The results of these five year 
plans arc there for everyone to see. 
But there appears to  be no correct 
and realistic  evaluation and assess­
ment of the five year plans. In par­
ticular, the outlay on the infrastruc­
ture should always bear some relation 
to what the people, as the ultimate 
beneficiaries actually receive at given 
time through a given programme. In 
addition to these two, there is a third 
factor, viz., the amount of  saving 
from national income which is made 
available for ploughing back into the 
plan hotchpot.

There should be a wholesome rela­
tion among these three factors.  The 
relation may vary from activity to 
activity or from State to State.  But 
some rough and ready overall for­
mulae should be improvised and aim­
ed at in the implementation of  our 
pl:i:is. There can be no absolute  and 

unfailing method in planning a sub­
sistence economy so as to make it a 
'u-If-ncneratint;  economy.  Each me­

thod or approach has its own limita­
tions. Each approach in order to suc­
ceed requires its own follow-up action, 

in addition to simultaneous action on 
many other fronts.  The failure of 
this action and consequent setbacks 
should not make us jump to the 
conclusion that the original approach 

itself was all wrong.

We have  had an  interminable 
debate regarding a big versus a small 
plan. It was more or less our settled 
view that in a big country faced with 
big problems, a big plan alone could 
be effective.  In pursuance of this, 
we have drafted our plan and we 
have started many  things in a big 
way.  Even deficit financing was 
accepted on a fairly large scale, not
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because  it*  long  and short-̂erm 
•Sects were not known or anticipat­
ed, bat because in the given condi­
tions, it was considered a necessary 
evil.  Where has this approach fail­
ed? Mainly in a price rise, the mag­
nitude of which turned out to be 
more  than  what  was  expected. 
Obviously this failure in reality is not 
a failure of the policy as such, but 
the failure of the Government to take 
effective  measures to  supply  the 
essential commodities at  reasonable 
prices. This has nothing to do with 
the virtues of a big versus a small 
plan.

Sir, even if the reversal of a policy 
U to be accepted as 'inevitable, the 
transition to the new policy should 
not be all too sudden. A1 contin­
gent situations have to be carefully 
studied and provided for. if this is 
not done, there will be only confu­
sion everywhere, especially in  the 
Implementation of our Plans.

And, what is the next policy any­
way?  Is it our policy hereafter to 
make our Plans strictly in accord­
ance with available internal resour­
ces?  In that case, what happens to 
the rate of progress envisaged? Does 
it mean that the rate of progress 
envisaged is to be scaled down pro­
portionately?  Then what happens 
to the social objectives whose achie­
vement* within a stipulated time is 
the very starting point of all plan­
ning?  Thus, is the stipulated time 
for the achievement of the objectives 
also to be prolonged suitably? If so, 
what happens to the aspirations  of 
the people and  the  political  and 
democratic expression thereof?  Will 
the people accept a way of life which 
promises only stagnation on the eco­
nomic front?  I am asking my hon. 
friend, Shri Piloo Mody,  whether 
the  people  are prepared to accept 
tiiis stagnation in the economic front 
tn the form of a cut In the  P!an. 
Will the tremendous forces swaying 
the world, especially newly indepen­

dent countries, not sweep thia oona- 

try also and hurl it̂lnto totalitarian 

or other situations which may ulti­

mately prove more disastrous than 

today's temporary adversities, like 

inflation and other economic adver­

sities that we are now facing?

If, therefore, the real  implication 

of a change in our policy is to be 

the survival or otherwise of the de­

mocratic way of  life, is the price 

worth paying? Are we accepting tha 

change in policy with fully realisa­

tion of the implications and with a 

full  sense  of  responsibility?  In 

particular,  docs it conform to  the 

pattern of the manifesto which we 

have promised to the people for five 

years as far as the Central Govern­

ment is concerned?

All these aspects, Sir, have to  be 

carefully examined and all these ques­

tions answered satisfactorily  before 

the essentials of our planning and tha 

basic postulates Involved therein are 

sought to be reversed. World experi­

ence clearly tells us that no  nation 

can achieve progress unless it is pre­

pared to make the sacrifices required 

of it in the short run. One who wants 

to eat the whole cake today cannot 

be expected to have anything for to­

morrow.  In our political obsession, 

we went on constantly increasing the 

urges and desires of the people, never 

daring to demand sacrifices from them 

and never setting an example in sac­

rifice and hard work. But this app­

roach has now failed to bring In the 

expected political dividends and we- 

find ourselves in a quandary today.
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Today, ajiwe all important politS- 

«*1 paitia« a» in power somewhere 

or. the other this to a groat oppor­

tunity when, without making such 

of small adversities, we should, all 

of ui, go to the people and  make 

them feel the responsibility.

Mr. Deputy'Speaker: The hon. Mem­

ber should try to conclude now.

Shrimat! T.akshmllfrnthamma: sir, 

I must be allowed at least 15 minutes.

Mr.  Deputy-Speaker:  The hon.

Member has already taken 15 minutes. 

I will allow her two minutes more.

Shri Umanatb (Pudukkottai): Sir, 

when you have got a chance, why not 

be chivalrous? Where else can you 

show your chivalry?

Mr. Deputy-Speaker: I have to be 

chivalrous to this side also.

Shrimati Lakulimlkanthanuna: Sir, 

I have hardly taken seven to eight 

minutes.

Mr. Deputy-Speaker: No more ar­

guments. The hon. Member  should 

conclude in two minutes. She  has 

already exhausted 13 minutes.

Shri ttagaath: Sir, be kind to her.

lb. Deputy-Speaker: Then I will 

have to curtail your time.

Shrbnati  ! - * - * - » fflr, 

£he policy of a bif plan with specified

social objectives and a predetermined 

projection into the future so aa  to 

make the  economy self-generating 

within a stipulated period, allowing 

various dynamic economic forces to 

function with sufficient freedom with­

in the overall framework set by the 

Plan, this in essence Is the process of 

planning adopted by us for this coun­

try.

Controls and curbs had to come as 

a necessary concomitant of this policy 

Yet, it cannot be seriously contended 

that these controls had any crippling 

effect on the economy. It 5s true that 

where some people are determined to 

exploit every adversity faced by the 

nation and try to defeat every rea­

sonable restriction imposed for the 

common good, the capacity of a demo­

cratic system to find antidotes  to 

such nefarious activities ia put  to 

severe test.  It is also true ttiat in 

this test our governmental machinery 

has, by and large, not succeeded in 

delivering the goods.  There is no 

point in denying these facts.  But 

this failure does not prove that the 

basic policy  adopted  by us  was 

wrong; nor does it indicate that the 

adoption of the opposite policy would, 

have solved all our problem*.

Today, Sir, after a somewhat boom 

period, the clouds of a sudden reces­

sion are looming large on the hori­

zon. Unemployment is threatening to 

assume impossible proportions  and 

to engulf the nation and its govern­

ing an unprecedented turmoil Al­

ready  in  *  »*n<le  state



4409  General Budget—  TONS 12,1*57 Central Dk.

iShdmatl I<ak<imikanthawnM] 

Andhra Pradesh mors  than  1,000 
engineers have been thrown out  of 
jobs while thousand* are coming 0ut 
at engineering  colleges  and poly- 
technics year after year. If the Plan 
to cut drastically, the whole nation 
will be plunged into enforced idle­
ness.

At a crucial time when we are in 
need of all the sacrifice, all the zeal 
and all the intense activity,  we are 
capable of, are we to tell the people 
that we shall hereafter sit idle, close, 
our educational institutions, wind up 
our projects in panic and  withdraw 
into the shell of backwardness  and 
stagnation in sheer despair? Sir, how 
is this situation going to be better than 
the persent inflation and high prices?

We wanted the State to take con­
siderable responsibility in the supply 
of essentials like foodgrains,  pulses, 
oils  etc. We  wanted the State to 
enter the rice-milling activity.  We 
wanted the State to undertake pro­
curement and distribution through the 
Food Corporation of India.  Here  I 
will not be revealing a secret when 
I say that most of the honest  and 
alncere officers have chosen to leave 
the Food Corporation  out of  sheer 
disgust and frustration.  The  Food 
Corporation was started in a year of 
drought when it could do nothing. If 
there is a good crop in a harvesting 
season, I will not be surprised if the 
Food Corporation is dispensed  with. 
Is this the way of implementing the 
food policy?  For want of time 1 am 
not able to deal with the other pro­
blems.

Shri G. S. Dhilton (Taran Taran): 
Hr. Deputy-Speaker, so many words 
have been used to describe this bud­
ge* during the cdurse of this debate. 
While some hon. Members have des­
cribed it as a stagnant and stale bud­
get, others said that it is a budget 
of progress.  Some said that it is an 
orthodox and status quo budget. While 
there may be difference of  opinion 
about the allocation of funds here and

deduction there,  certainly & j* mot 
a stagnant and orthodox budget After
all, when we are developing the 
country we have to build up our re­
sources by taxation here, excise duty 
and customs duty there. All the credit 
goes to the Finance Minister for pre­
senting before this  House a  very 
genuine and correct appraisal of the 
economic situation in the  country. 
It is progressive,  streamlined and 
rational. It is also  production and 
export oriented budget.

So much has been said about the 
levy of taxes on ordinary day-to-day 
consumer goods like coffee, tea, sugar, 
footwear and tobacco. I must say that 
when these commodities  are  taxed 
very cogent reasons have been  ad­
vanced, that the taxes  inside  the 
country are meant for concessions to 
be given to the exporters for  tea, 
coffee and other things.  Of course, 
the internal consumption, specially of 
tea, has gone up so high that  we 
could not help taxing it.  So far as 
tobacco is concerned,  the  Finance 
Minister has advised the use of less 
cigarettes and more bidis. The people 
of my community are least interested 
in it. As a matter of fact, I remember 
that when a Sikh was sitting by the 
side  of  a  smoker,  the  smoker 
apologized but the Sikh said: do not 
mind,  you  are  simply  burning 
mv mem*. Ko this tax on tobacco is 
a tax on our enemy. It is a  greater 
torture to tax than burn one. If our 
people are happy  that tobacco  is 
taxed, they are also happy that hon. 
Finance Minister has taken a reticent 
attitude towards prohibition. He has 
also made an effort to rationalise the 
lax structure.

When we take an overall picture of 
production whether agricultural or in­
dustrial. on a bird’s eye view, in 1951 
we started with a production of 55 
million tons of foodgrains in 1950-51 
and how we came to 89 million tons 
in 1904-65. Of course, last year due 
to drought and other natural causes 
we were not able to reach that level
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of production; qtill if we review the 
progress made, while  before  1948 
the average increase in  production 
was half a per cent, after  partition 
and Independence,  more  especially 
after the planning started it increased 
to S per cent. I do not say it is much 
but it is quite creditable. In the field 
of fertilizers we have reached a figure 
from 5800 tons in 1951 to 1.3 million 
tons in 1967-68. The same is the case 
in the matter of utilisation of water 
power; from 17 per cent utilisation at 
the time of partition we have come to 
33 per cent, almost double.

Then, the  production of  cotton, 
has doubled. From 11 yards cloth per 
capita we have come to 15 yards in
1965-66 in spite of the growth of popu­
lation. So it cannot be said that it is a 
stagnant budget.

In the field of industrial production, 
from the production of 99,000  cycles 
in 1952 we have come to about  1.6 
million cycles; the same is the  case 
with radios. Then, in the production 
of ingot steel, from 1.5 million tonnes 
we have come to 5.6 million tonnes. 
Same is the case with  aluminium 
which rose  from 4,000  tonnes  to
6,000 tonnes and the same is the case 
with coal from 33 million *.ons to 70 
million tons, cement 2.7 to 7 million 
tons and machine tools worth 34 lakhs 
to 32 crores of rupees.

As W(»  see, there  is an  overall 
general progress. Much has been said 
about inflation. One of my hon. friends 
opposite said that excise and  other 
taxes might lead to inflation I was not 
able to understand that.  If we could 
not have gone in for that  taxation, 
then of course on the other side there 
was the question of subsidy on food 
aad mo many other concessions. .Infla­
tion can be avoided only by one com­
mendable decision  of the  Finance 
Minister, that to avoid deficit finan­
cing.

While putting before this  House 
these few items for their attention,  I 
can suggest certain economies so far 
as  Punjab is concerned. I  think, 
it  was  a very sad  day in the 
history of Punjab when the partition 
of India took place. Punjab,  which 
spread from Rawalpindi and came 
right up to the border of Delhi, war 
bifurcated. The remaining  part  <.*' 
Punjab, which we  developed  witf 
so much effort and sacrifice, for po­
litical reasons and  expediency, not 
for national  interest, was however 
further trifurcated  into  Haryana, 
Punjab and a part of it, with popula­
tion almost equal to that of Haryana, 
went, over to Himachal Pradesh.

Shrl Bal Raj Madhok (South Delhi): 
Will the hon. Member work with us 
for the reunification of Punjab?

Shri G. S. Dhiilon: I think  ahead 
I will go ahead of you.

The future of the State was  de­
cided more by sentiments and impul­
ses than by national interest and by 
the interest of the State itself.

Coming to Chandigarh, if at all ihe 
State were to be trifurcatcd or bif­
urcated, all the States are without 
any capital.  Both the States  are 
just tenants of the Union territory, 
unheard of in history.  I  collected 
some figures the other  day.  The 
charges, both revenue and  capital 
expenditure, are on the Consolidated 
Fund of India. When I see the Bud­
get with the split-up from the date 
of partition, that is, 1st November, 
1966 to 31st March and then for the 
current year. I am surprised at the 
way money in the Government of 
India is being employed for purposes 
which could have  been  avoided 
otherwise. It is high time that the 
arbitration on  Chandigarh should
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.have been given by the Prime Min­
ister. It was not * decision  in the 
band* of an  ordinary person* who 
..eould back out; it was a decision ba­
cked up by both the then  govern­
ments, of Haryana and Punjab.  As 
•the House will agree, a change  of 
.government  does not mean  that 
they have the  right to back  out 
from commitments made with each 
other and where the persons invol­
ved is of as high a status as the Prime 
Minister of India. It is so painful to 
read about the controversy between 
the two Vidhan Sabhas of the States 
and of the two Chief Ministers of the 
States and no decision coming for­
ward.

As the House  will  see in this 
Budget—it is a charge on the Conso­
lidated Fund of India—the adminis­
trative services cost during the inte­
rim period from 1st November, 1966 
to 31st March, 1967, Rs. 33 lakhs, so­
cial services Rs.  79 lakhs, public 
works Rs. 18 lakhs,  transport ari 
communications  Rs. 8 lakhs  and 
other miscellaneous expenditure Rs.
6 lakhs. The total comes to 1.41 crores 
as against the current estimates of Rs. 
2.91 crores. So is the case m  capi­
tal expenditure. When we deduct ex­
penditure from income, in spite of 
the fact that we are a tenant govern­
ment there, we incur a loss of Rs. 23 
lakhs.  Why  should Governmept 
allow the situation to continue, just 
for lack of decision, for such a long 
time as to make it not only a white 
elephant for the country but also to 
create a suspense  in the mir.dj of 
the people of both the States as to 
which place they are going t0 select 
for their capital sites.

Before this  trifurcation of  the 
already bifurcated state of  Punjab 
took place—I am in full knowledge of 
it—I was a member of the States Re­
organisation  Advisory  Committee 
"both in 1936 and again during  the 
last bifurcation and 1 know Chandi­
garh  and surrounding areas known 
as Kharar Tehsil formed part of ‘he 
"Punjabi regional area. Whethe* due

to confusion or whether due to col­
lusion, I do not know how this area 
was taken out and biter on conver­
ted into « Union  territory.  Maw 
Punjab is a border State and if Pun­
jab i8 to be a border State, it is a 
well-admitted  fact to my friends 
who have the background of history 
that at the time Sind and North- 
West Frontier Province were divid­
ed, the then  Governor  decided—1 
forget  the name of the Governor— 
that all the cantonment areas should 
be situated in the border State and 
the Capital of thie border  State 
should be as far removed from the 
border area as possible. In this case 
Chandigarh is as far removed,  so 
far as Punjab is concerned, from the 
border area of Pakistan as is possi­
ble. There is no further scope  for 
Punjab to expand; it cannot go be­
yond this limit. We cannot enter into 
Haryana;  we  cannot  enter  into 
Himachal Pradesh; we cannot enter 
into Rajasthan. This is the maximum 
limit But for Haryana, for any other 
State, there is ample scope.  There 
may be reorganisation of U.P., Har­
yana and Delhi, Rajasthan or some 
other States later on. The only feasi­
ble step for them should be to have 
another capital which could be situat­
ed with foresight in the centre of the 
State which Definitely is not Chandi­
garh.

I very well remember, when we 
approached Sardar Patel, when I was 
the Speaker of the Assembly, we put 
up the case of capital to him—there 
was so much agitation— and he said, 
"Place capital in such a way that it 
should be at equal distance for the 
hill area, for PEPSU area, for Haryana 
area and for Punjab area.” That Is 
the reason why we selected this cen­
tral position. But the position does 
not hold good and now it  is  high 
time, whatever have been the decisions 
taken about reorganisation, whether 
right or wrong, let the Prime Minister 
honour her commitment. She should 
come forward for ar'bitrafion end give 
Chandigarh this way W tint way t



.4409 General Budget— JYAISTHA 22, 1889 (SAKA)  General Du.

•do not think any Government 'would 
back out They should not hack out

Now, coming to the border areas, I 
come from a border State, from the 
'District of  Amritsar in which the 
'Whole of the last war between India 
and Pakistan was fought.  Lahore 
sector, Khalra sector and Khem Karan 
sector are all situated in my constitu­
ency  and  I  am  very  proud 
to  say  that  the  people 
in my  constituency gave a  good 
account of themselves at that  time. 
The battle they fought was not for 
their District  or for  Punjab  but 
.for  the  country.  They  fought 
as  citizcns  of  India.  It  was 
the  duty  of the  Government  of 
India  to do something to  properly 
compensate them when  they  have 
suffered  so much.  But I am very 
sorry to say that after  the War— 
I can definitely say this—not a sin­
gle Minister has found time to visit 
those border areas where  the war 
was going on, not to talk of visiting 
during the war.  They had no occa­
sion to know, and had no informat­
ion, about the sufferings and privat­
ions of those people on the spot.

15 kR.

The city of Khem  Karan, which 
was the pride of our district at that 
tine, was almost in ruins. What did 
we get? 2,000 or 3000 or at the most
9,000 commercial establishments, shops 
and factories which had a value in 
terms of lakhs were  given only  a 
couple of thousands of rupees to built 
just their roofs and headcourses, and 
so far no compensation  has  been 
granted for crops damaged in war. I 
was shocked to hear the information 
which I got from the Ministry  only 
last week. Mr. K. K. Shah, who was 
not a Minister at that time, was  ac­
companied by me to Khem Karan be­
cause I happened to be a Minister at 
that time and be annonuced before 
the people  that almost  a decision 
"had been taken by the Government 
•to re-bufld the city of Khem Karan.

But to our* great sorrow we find that
there is no question of re-buildinĝ 
there is no question of concession* or 
liberal  compensations.  This is al­
most a neglected area. About Rs, 35 
lakhs have been sanctioned only for 
building officers' buildings complex 
and  nothing  more. I do not think 
that even with that money, they will 
be able to rehabilitate  those  areas 
which belong to the various offices of 
the Government of India and Pun­
jab.

Coming back to the city of Amrit­
sar and the surrounding  areas, Fe- 
rozepur  and  even  Ludhiana, the 
cities which were the pride of Pun­
jab are now deserted places.  Ihe 
business-men are  almost  migrating 
from there; they are shifting their 
factories either to Faridabad  or 
to some other States because they 
cannot face the  fear  that even if 
they build up from their hard earned 
resources, there will be no security 
for the future, unless the Governm­
ent of India provide  rehabilitation 
facilities, and financial help and bank­
ing facilities. Thia is impossible un­
less some responsible people  like 
the high  departmental officers and 
the Minister of  Commerce or the 
Minister of Industry  go there and 
assesses the position.

Mr. Depnty-Speaker: He may con­
clude now.

Shri G. S. Dhillon: It is a very un­
fortunate area that has been neglect­
ed all these years.

Shrimatl Snseela Gopalan (Ambala-
puzha): The Finance Minister  says 
that whatever proposals he has made 
in the Budget are for the welfare of 
the poor and the down-trodden. He 
has said this and I quote:

"As long as we in this Honour­
able House remain responsive to 
the needs and aspirations of the 
poor and the down-trodden, there
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will always be need for the Gov­

ernment, (io matter what its per­

suasion, to command  a growing 

volum« of resources from year to 

year."

But what has he done for this?  I 

want to know this. Take the case of 

taxation, the indirect  taxation.  In 

1951*52 it was Rs. 322.4 crores; in 1965- 

68 it was 1.271.2 crores and in 1967-68 

it is Rs. l,888:7i  crores—that is the 

exceptation. Generally the one target 

that the Congress Government has 

fulfilled hundred per cent or 150 per 

cent is only in indirect taxation. L*lt 

year itself what they have fulfilled it 

only indirect taxation. I can  prove 

this with the relevant figures. As re­

gards  Union excise duties, the ex­

pectation in the budget was an yield 

uf Rs. 1010 crores, but the  revised 

estimate is Rs.  1030 crores.  When 

you  come  to  direct  taxes,  you 

can easily see the difference. As re­

gards corporation tax, the expecta­

tion was Rs. 372 crores,  while the 

revised estimalee is Rs. 345 crorcs. In 

the case of income-tax, the expecta­

tion was Rs. 293 crores, but the re­

vised estimate is Rs. 280 crores.  In 

the ease of wealth tax, the expecta­

tion was Re. 8.1 crores, while the re­

vised estimate is Rs. 6'8 crores. This 

means that dircct taxation has come 

down as compared with what  was 

expected last year. But in the case of 

indirect taxation, the revised  esti­

mates have exceeded the  expecta­

tions.

Now, let ug see what has been pro­

posed in the present budget.  In the

present budget also w« find that in­

direct taxation has been  increased. 

The expectation in regard to excise 

duties is Rs- 1160 crores, which is 

more than what was expected last 

year.  Coming to  corporation tax. 

however, we find that whereas they 

expected only  Rs. 372 crores  last 

year, this year, the  expectation is 

only Rs. 350 crores.  In the case of 

income-tax, the expectation last year 

was Rs. 293 crores, but during this 

year it is only Rs. 290 crores. In the 

case of wealth tax, the expectation 

was Rs. 8.1 crores last year but this 

year it is only Rs. 7.2 crores.

So, the leniency of Government to­

wards the richer sections is clearly 

shown by this. When you impose in­

direct taxation, it affects the common 

people and goes down to the common 

people  and  by  imposing  indirect 

taxes, Government are hitting  the 

common people.  Yet, the  hon. Mi­

nister of Finance is  claiming  that 

Government are working for the wel­

fare of the poor and down-trodden. 

1 ask you whether this kind of thing 

will help the poor people in the coun­

try.

This kind of thing has been going 

on for the last twenty years, and we 

have been suffering because of that 

in our country. The gulf between the 

living standards of the richer people 

and those  the poor is widening day 

after day. Twenty years have elaps­

ed after the attainment of Indepen­

dence, and yet we And that Hie gulf
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is widening day by day. This if the 
plight at the people in our country.

Since the time at my disposal  is 
limited, I shall mention  only the 
main point*.  Let us now take  the 
case of the States and see how they 
are functioning.  The Congress  will 
speak of gramswaraj.  But  what i* 
the position of the States?  1 shall 
cite some figures which will show 
you how the dependence of the States 
upon the Centre has been increasing 
year by year. In 1951-52, the States 
had to give by way of interest on tha 
loans that they hag taken from the 
Centre about Bs. 5.2 crores; in 1956- 
57,  it was Bs. 35 crores, but now it 
is Rs. 155 crores. Instead of making 
the economy of the State self-suffi­
cient, we find that Government  are 
making them dependent  more and 
more upon the Centre. That is the 
consistent policy which the Centre has 
been  following.  Even  after  the 
Fourth General Elections,  Govern­
ment are not prepared to change this 
policy of theirs.  The States are be­
ing made more and more dependent 
upon the Centre, and the Centre  is 
tapping all the  sources  of revenue 
from the States; they are giving that 
money by way of loans to the States 
and the latter have to  return that 
amount together with interest.  In 
spite of the talk about gramswaraj 
that the Congress Party indulges in. 
we find that they are not prepared to 
allow the States even to stand  on 
their own legs.  This is  what  has 
been happening for the last  twenty 
Tears. This is how Government have 
been carrying on at the Centre.  In 
some cases, they have to revalue the 
loans and reduce them, and in some 
cases, they have to write off the loans.

Coming to the question of regional 
development, it we examine the pat­
tern of regional development in our 
country, we can see very clearly that 
two States in our country are getting 
about 49.8 or nearly 50 per cent  of 
the industrial progress of the coun­
try.  All the backward States  are 
being neglected.  They are actually 
-creating the people  In these back- 
“ward areas.

I can quote an instance. The value 
at machinery added in Delhi is more 
than that for the  whole  of Orissa 
State.  If you take Assam,  Orissa, 
Kerala, Jammu and Kashmir and Raj­
asthan together, the total increase in 
the machinery is 7.2 per cent. This 
to less than that for Gujarat State 
alone.  In 1959, the value of machi­
nery added in Kerala was 2.8  per 
cent; in 1963,  it is 2.1 per cent. In 
the case of Assam, it was 4.1 per cent 
in 1959, but in 1963, it was 1.3 per 
cent.  This is how regional develop­
ment has been looked after for the 
last twenty years.

They always  talk about national 
integration.  How can national inte­
gration be effected if we are going 
at this rate? If they do not change 
this policy, which is  nothing tout 
cheating the people, how can wc hope 
for anything better than the present 
state of affairs?

Take the case of Kerala. There we 
can cite instance after instance. Im­
portant projects are located in very 
few areas.  Even in the case of the 
Shipyard,  what is the position?  It 
was begun in the Second Plan. Now 
in this House one Minister was cour­
ageous enough to come and say that 
•something will be done before the 
end of the Fourth Plan’.  Thig was 
his reply. I admire his courage.

There is another instance. There is 
a project called  Hindustan Insecti­
cides. I will tell you how Govern­
ment have been cheating the people 
all these years. They have acquired 
56 acres for that project.  Now the 
Ministry of Petroleum and Chemicals 
in its study has made no  provision 
for it in the Fourth Plan or the Fifth 
Plan.  When the land has been ac­
quired, people will naturally think 
that something is going to come up. 
This is how they are cheating the 
people.

Again another instance. Kerala has 
to depend very much on rice from 
other States. We are at the mercy of 
the Central Government in this res­
pect. There is a scheme called Ulan-
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nirmutham Project  which will coat 
Us. 3.30 crores. It was to be com­
pleted by the end of the Third Plan. 
But uptil now only Rs. 130 lakhs have 
been spent and this year I hear only 
Rs. 8 lakhs have been set apart.  If 
things go on at this rate, it will take 
20 years for that project to come 
into fruition.  If the project is com­
pleted, we could have 50,000 tonnes 
more of rice production in that area. 
But Government are not taking that 
aspect into account.  Still they talk 
about  national  integration.  They 
never heed the wishes of the common 
people. Regional disparities continue; 
the States are not  independent in 
these matters.  No change in policy 
is visible.  This is the history.

What is the remedy? In his budget? 
Our Finance Minister will asks us 
to reduce internal  consumption of 
everything,  even tea.  One of our 
ministers was courageous enough to 
say that if we raise the tax of tea, 
it will not hit the common man of 
the country.  I do not know what 
common man he meant by  that.  I 
know the people in my own village. 
Some weeks they got six ounzes,  in 
aome-weeks three ounzes, and in some 
weeks no rise at all.  What will 
they do when they  are  starving. 
So many of them in the morning, even 
little kids, take concentrated tea. No 
sugar will be there, no milk will be 
there, there will be a small piece of 
jaggery in their hands.  They  will 
take a bite of the jaggery and swal­
low a mouthful of tea. With that tea 
they can carry on for four or  five 
hours.  Now, our Finance Minister is 
coming and telling us to reduce the 
consumption of tea.  What  else  is 
there to consume?

Shri TJmanath: Water:

Shrimati  Suseela  Gopalan: Till 
this day at least now and then women 
were going to the kitchen. Now, when 
the budget is passed, there is no need 
for the women to go to the kitchen. 
They can be sitting with the men in 
the front. For giving that full equa­
lity to ui, I am thankful to him.

So, my contention is that aa long, 
as this policy of giving more and more 
incentive to the rich and laying non 
burden on the poor is there, nothing., 
can be changed in our country, and 
people know it.  People know you 
cannot change it.  You have been, 
behaving in such a way for the last 
20 years that they  are sure  that 
nothing can be changed  without 
changing you. They are prepared 
for that. It has begun in the Slates, 
and the wave of current is coming. I 
do not think our Finance  Minister 
will be given the trouble  to  pass 
many more budgets.  Our Finance 
Minister is coming  and  telling us 
about health and all that. I think the 
post of a drill master will be more 
suitable for him than that of Finance 
Minister.

Shri N. K. p. Salve (BetuD: Before 
I come to the budget, I should like 
to make a reference to certain com­
ments made by Acharya  Kripalani 
regarding the official  machinery in 
Madhya Pradesh. My respectful sub­
mission is that that  his  comments 
were very highly unwarranted. The 
fact that he lost the election in Rai­
pur does not mean that the election 
there was unfair. The very fact that 
he has won from the very same State 
with a thumping  majority  is a tri­
bute to the fairness  with  which 
elections were  conducted  in  this 
country.  The fact that he lost  at 
Raipur does not mean that the offi­
cial machinery interfered  and that 
the elections were not  carried out 
fairly.

Coming to the budget proposals, I 
submit that the comments offered by 
hon. Members from different section* 
of the Chamber, if analysed, will be 
found to have emanated or originated 
from three basic  objections to the 
budget proposals.  The  first  basic 
objection is failure of the  Finance 
Ministry to economies  in  wasteful 
Government  expenditure,  adminis­
trative and defence. The second basic 
objection is the adverse effects ea the 
economy as well as on the  common 
man consequent upon the selections of
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tbs commodities and the quaatum of 
increase ia excise levies.  And  the 
third basic objection is failure to take 
adequate steps  to resuscitate the 
stagnant economy and stimulate in­
dustrial activity.

Mr. Masani who initiated the debate 
on the budget suggested an alterna­
tive budget. He said there could be 
economy to the tune of Rs. 150 crores, 
Rs. 20 crores in civil expenditure, 
Rs. SO crores in defence expenditure 
and Rs. 80 crores by dropping Bokaro 
and the  Cement Corporation.  Shri 
Dwivedy and Shri Dandeker and all 
the other Members who commented 
on the budget proposals found lault 
with the Finance Minister for not 
having made a provision in the Budget 
to bring about economy in Govern­
ment expenditure.  These  Members 
seem to have suffered from temporary 
amnesia. If they had referred to para 
54, the first sentence says “that by far 
the best way of mobilising resources 
is to economies on Government  ex­
penditure without  sacrificing  effi­
ciency." They after enumerating cer­
tain  measures which the  Finance 
Minister proposes  to adopt  bring 
about economy in the Government ex­
penditure in the last sentence, he says 
that in matters like this, it is best 
to take credit for success when that 
success is already achieved”. There­
fore, notwithstanding  as to  what 
the budget estimates are the question 
is no longer whether to be or not to 
be engaged in a crusade for econo­
mies. The question is whether  the 
Finance Minister would have  been 
justified in assuming that there  is 
going to be economy without his being 
fully assured that he would be able 
to bring about  such an  economy. 
Everyone of us will be justified  in 
levelling criticism against him should 
be fail to endeavour his best, as  he 
should, to economise on both fronts 
civil and defence expenditure. But to 
assume for Budget  estimates  that 
there is going to be economy without 
there being an abosolute hundred per 
cant guarantee that such an economy 
'Will be bought about would amount to 
deception simpliciter—capital and 
capital V.  He has used the moot

judicious and  conservative way of- 
molting ■ budget

The excise levies have been attack­
ed on two grounds.  It is said that 
they would adversely affect the eco­
nomy of the country, secondly, they 
say that they have an adverse effect 
on the common man......... (Interrup­
tions.)

Mr. Deputy-Speaker: It is  hia

maiden speech.

Shri N. K. P. Salve: ..of a know­
ledgeable person.  The excise levies, 
Shri Dandeker said,  were  going to. 
affect  the  cosL  factor  adversely, 
volume factor adversely, profitability 
adversely and the various other fac­
tors adversely and that it was going 
to  strengthen  inflationary  forces. 
Members  should  carefully  con­
sider in this connection the  second 
part of the budget speech where- 
the  Finance  Minister  enumerated 
areas of immediate concern which had 
been ascertained and which need to- 
be fully catered  to by the budget. 
These  relate to  certain problems, 
namely,  relief  to scarcity areas,, 
arresting the rising prices, reviving 
industrial  activities  and  reversing 
the adverse trend in export trade. 
For this purpose, it was necessary 
that not only the available resources 
had of necessity to be diversified but 
additional  resources  were also  to- 
be found. He has to provide Rs 55 
crores more by way of assistance to 
State Plans over and above what was- 
provided  in  the  interim  budget, 
38 crores for scarcity areas, 10 crores- 
for financial institutions and Rs. IR 
crores for contingencies. In the intr 
rim budget rates Of levies of magm 
tude there was no contingency pro­
vision for ‘escalation in expenditure 
etc. If the critics were to  consider 
budget from this angle. What wrong 
was there in the increased quantum 
of expenditure? The Government ex­
penditure has been reduced to a point 
beyond which it could not be reduced. 
And at such point if we take the re­
venues on the basis of the despite its 
direct and indirect taxes at the 1 SOT- 
67 level, there tjrss a shortfall of Rs. 88' 
crores. There are some known way*' 
of meeting, this shortfall. This is the
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difference,  between  the  enhanced 
expenditure on the expenditure tide 
and the levies on the revenue aide. 
It was possible for the Finance Min­
ister to issue treasury bills, and print 
notes, which would have led to com­
mencing yet another round of general 
price increase, and boost to inflation­
ary pressure. I am sure no hon. Mem­
ber here would like to be saddled with 
this proposition. If he had done i.e., 
had he printed notes, that would have 
unleashed another round of fresh in­
crease in prices.

Secondly, it was possible to increase 
the excisc levy on a larger number 
of commodities than he has hitherto. 
That too would have resulted in the 
same adverse effect as  printing of 
notes. Thus, it was necessary to adopt 
an expedient which was least harm­
ful and  would  keep  the  adverse 
effect on our economy to the barest 
minimum.

So far as dircct taxes are concern­
ed, I submit that there is no  scope 
for augmentation of revenues. There 
may be scope for increasing indirect 
taxes, but  there is  absolutely no 
scope left for augmenting  revenues 
by way of direct taxes by increasing 
rates. Just as, in case of a horse, on 
continuous and merciless  whipping, 
will go on increasing his speed only 
to a point and any further  lashing 
only means a recession in the speed, 
we have already whipped our  tax­
payers by high rates of direct taxes, 
far beyond the point of no return.

Reference was also made to collec­
tion in respect of direct taxes. I had 
pointed out that  thpre was a total 
shortage of Rs. 44.42 crores in  the 
collection of direct taxes, as compar­
ed  to  last year's budget estimates. 
The result, that the tax revenues fell, 
was due to high rates of direct taxes. 
And therefore, when all these aspects 
are considered, the Finance Minister 
could not print notes; he could  not 
increase  the indirect  levies on a 
larger number  of commodities;  he 
could not increase the direct taxes. 
Sot what was the way out to raise Rs.

88 crores. Tha way out was the dm 
that he has followed; to And Rs. 07.88 
crores which consists of Rs. 41J0 
crores to meet the net enhanced ex­
penditure over and above that pro­
vided in the interim budget, Rs. 10 
crores as additional  provision  for 
financial institutions and Rs. 16 crores 
by way of contingencies. Thus,  the 
balance between the expenditure and 
the receipts was brought about.

My submission is that so far as tha 
increase in indirect levies are con­
cerned, the Finance Minister  has 
enumerated certain tests, on the basis 
of which he said he was going to in­
crease the levy  of indirect  taxes. 
These tests were, restraint on domes­
tic consumption to augment  export, 
high profits and other items  where 
increase in prices are socially unde­
sirable. Now, applying these tests, let 
us see the position. There has been no 
criticism against these tests. Applying 
these tests, the items he selected were 
too most apt and proper item. One of 
them is cigarettes, which would addi­
tionally yield Rs. 28.50 crores;  the 
next one is motor spirit, refined die­
sel, vapourising oil and certain other 
petroleum products, which would fur­
ther  yield  Rs. 25.60 crores. The 
third item is rayon synthetic fibres and 
yam, which additionally yield Rs. 22 
croros. Thus, he collected a revenue 
of Rs. 103:84, crores. After giving a 
share to the States amounting to 
Rs. 22:98 crores, he would have been 
left with an additional  revenue for 
the entire year, amounting  to R*. 
80.86 crores.  For the  rest of the 
financial year, he would be left with 
Rs. 07.86 crores. Therefore, I submit 
that the allegation that the burden has 
fallen on the common man is not 
fully correct for the simple  reason 
that the levy on footwear is only the 
duty which was withdrawn in 1905. 
It was levied earlier and withdrawn 
in 1965. It has been reimposed. Fur­
ther, there is no duty on hand-mad* 
shoes or shoes made in small power 
operated establishments. 80 far m 
coffee and tea are concerned, these 
is to be a leaser increase on cbaapar
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xrirty of coffee, Robust* or Liberia,
Ml the higher increased levy ia only 
on the superior variety of coffee, such 
■as Arabics. In regard to tea, there is 
a higher levy  only  on  superior 
variety of tea.  Therefore, I submit 
that those who  show  considerable 
concern for the fate of the common 
man in this country, fail to see that 
the levies which are going to lall on 
the richer man are far  more than 
those which fall on the common man. 
It was thus the Artistry of Financial 
'Wizard in giving- what I consider to 
be the most judicious  and  wisely 
devised financial programme  of the 
Government in the budget for 1967-68 
within the principles followed by the 
Finance Minister. But I  have  my 
own apprehension.  The implementa­
tion of the programme calls for top 
efficiency and strict  watch on any 
further increase in wasteful expendi- 
tuie.  Therefore, before I offer  my 
rongratulations to the Finance Minis­
ter on this budget, 1 shall wait and 
watch until 29th  February,  1968, 
which is a leap year—I understand it 
is his birthday. If I find that in case 
of failure of monsoon, the deficit does 
not exceed Rs. 150 crores, and in case 
there is no failure of the monsoon if 
the deficit does not  exceed  Rs. 50 
crores, then I shall congratulate him 
and offer my felicitations.

So far as direct taxes are concern­
ed, I submit there is no  scope for 
"their augmentation.  In  fact,  they 
need to be  reduced.  Have a good 
look at the state of our economy, the 
pace of our savings as reflected  in 
the investments by the general public 
and determine whether there is any 
scope left  to take chances  in our 
reckless spree of raising tax  rates 
-still higher.  The  wholesale  price 
index has risen by 16.5 per cent in
1966-87. New capital raised is Rs. 46 
crores, out of which less than Rs. 8 
•crores only is by the general public. I 
submit It is necessary  for us to 
examine our tax sytem,  which pro­
vide* the vital life-blood to the eeo- 
wnsy of the'country. What human 
Vtad is to the human  body,  tax 
/•venue* an to the economy of any 

«M (Ai> LSD—0.

country, pledged to a democratic way 
of life. The tax system of our 
country is suffering from a dangerous 
disease.  It is suffering from Leuca- 
mia, cancer of the blood. The treat­
ment needed is  massive  doses  of 
radiation in tile shape  of a  bold, 
courageous, incentive-oriented  fiscal 
policy.

Just see the trends of fiscal policies 
of the countries which have achieved 
a marvel of economic growth and un­
matched  standard  of  living.  We 
need without any delay a stable long­
term fiscal policy which will create a 
climate of confidence in the minds of 
the citizens, so that any honest citizen 
who helps strengthen the economy of 
the country by adding to the stream 
of national products by  larger and 
larger qualitative  and  quantitative 
production of goods and services  is 
assured of successive  reductions in 
tax rates, provided the tax cuts in 
their wake bring successively higher 
tax  revenues  to  the  Government 
exchequer.

In all humility, I  suggest  three 
changes in direct taxes. I should have 
made this suggestion at the time of 
the discussion on the Finance  Bill, 
but since they have their  ramifica­
tions, I am making them now. I sug­
gest three changes which arc not only 
imperative as expedient fiscal  mea­
sures, but have to be adopted for 
making our tax laws just  fair and 
civilised. Firstly the exemption limit 
to taxation must  be  raised  from 
Rs. 4000 to Rs. 6000.  Secondly, the 
annuity deposits must be  abolished. 
Thirdly, at a cost of Rs. 16.5 crores, 
the maximum rate of  taxation on 
individuals at the highest must  be 
reduced to 65 per cent. I submit that 
if this is done, our tax revenues will 
be augmented. There is no necessity 
to provide any amount for  counter­
balancing consequential  loss to  the 
exchequer. It will by itself be adjust­
ed. But if it cannot be so done, for the 
sake of balancing the  budget,  let 
liquor be taxed. After all, I am sure 
the strong anti-prohibition  opinion 
has not bludgeoned the Finance Minis-
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ter into a compromise  to a  point 
that he is not willing to  tax some* 
thing which is necessary in the name 
of social Justice, in the name of eco­
nomic justice and in the  name of 
welfare of our people. I submit that 
these changes may be brought about.

Shri  Humayun.  Kabir (Basirhat): 
Sir, I would like to congratulate the 
Finance Minister on a very clear  as­
sessment of our predicaments; I would 
have been happy if I could have con­
gratulated him equally honestly on the 
solution of the problem which he has 
indicated. I think while his analysis 
has covered a very wide field and has 
pointed out many of the major de­
fects and difficulties from which we 
•re suffering today, two aspects have 
not been adequately dealt with. This 
year only a few days ago we had the 
anniversary  of devaluation.  While 
the Finance Minister is conscious of 
the evils of devaluation and he has 
referred to it in passing in his speech, 
I would have been happy if some at­
tempt has been made to see how de­
valuation has affected almost every 
aspect of our economic life. Our ex­
ports have not gone up. Our imports 
have increased. On both grounds we 
have lost heavily. But even more, in 
practically every sphere of economic 
activity the unprecedented  folly of 
devaluation last year has left a mark 
which cannot be wiped out so easily.

I would have  congratulated  the 
Finance Minister most sincerely if he 
had taken measures to eradicate that 
evil. I will mention only one exam­
ple of the effect of devaluation, though 
I could have given many.  I do not 
want to refer to the  general price 
index which has risen by over IS per 
cent within twelve months. The gen­
eral price  index does not mean so 
much for the ordinary man. It Is his 
food which is the essential part of 
his budget  This has been affected 
in a disastrous way by  devaluation 
list **ar. The price of food articles 
has gtae up by J4 per cent  If w« 
tthfe foodgrains alone, the price has 
tittie «p faT slmost 10 per cent This,

I think, is the price of devaluation!, 
and I would have been hsppy if the 
Finance Minister in his speech had 
dwelt a little more—there is, no doubt, 
a reference  to it in the Economic 
Survey—about some of the measure* 
by which he proposes to take the peo­
ple out of the present economic diffi­
culties from which they are suffering.

Another field where  the Finance 
Minister would have rendered a great 
service to the country would have- 
been if he had gone into the problems 
of planning. It is obvious that in an 
economy where demands are many 
and resources  are inadequate some 
planning is essential. But the question 
is, what kind of planning? I  think 
I have to say with regret that t&e typo 
of planning  that we have had has 
been based more on theoretical con­
siderations, more on slogans, than on 
the actual requirements of the people. 
It is true, we have said that we shall 
plan from the bottom and sometimes 
there have been exercises, there have 
been Plans prepared from  States, 
from districts and  sometimes  even 
students have been asked to hsve dis­
cussions about plans  in school and' 
university forums. But we have not 
built our plan from the bottom, we 
have imposed it from the top. I will 
give you only one example.

If we had planned from the bottom, 
if the minimum  plan had been to 
provide two square meals for every 
citizen in this country, at least four 
dhoties or four sarees for every adult 
individual, one or two pairs of shoes 
—I think, he must have a decent roof 
over his  head,—the minimum educa­
tional facilities for his children and the 
minimum  essential health servicos, 
then we could have worked out tho 
implications and set for ourselves what 
we requore in terms of steel, whit we 
require in terms of chemical fertili­
sers, in terms of cement and so  sn. 
Instead of that, very often the plsas 
•re being superimposed from 
from abstract oquMmk
tlons. i remember one dtecusston ̂  
one  National Development OmmU
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flttMtftfc  When’  the thief Minister
of one state—1 can name  him—the 
late Dr. & C. Roy, asked why a parti­
cular target1 of S.9 million tons of steel 
wto fixed, the answer was not that 
this is the amount that we require for 
fulfilling our  social objectives  but 
that if China could produce 16 million 
tons, if the United States could pro­
duce 70 to 80 millions tons, if  the 
USSR could produce so much, why 
India should not produce 6:5 million 
tons. The consideration was  more 
often theoretical. That is  the  one 
reason why we have not been able to 
get those results from planning which 
everyone has a right to expect.

sacrifices can be made because every­
one feels that h« is contributing, he 
is a creative partner la a  gigantic 
effort to recreate national life.  We 
have not been able to create  that 
sense of participation, and that sense 
of  participation  has not come pri­
marily because, I think, the planning 
has been theoretical,  planning  has 
been from the top, planning has been 
according to slogans, planning has not 
been actually lor involving the indi­
vidual in the upliftment of the nation. 
Now, if this sense of  commitment 
were there, we would have got the 
results or consequences  immediately 
all these years.

I do not for a mcvnent deny  that 
planning  is essential.  Especially in 
an economy  like ours where scarce 
resources have to be distributed and 
directed towards the advance of eco­
nomic life, where need is the greatest 
and' where  profits may not be the 
greatest, planning is necessary. But 
this should have been, what I would 
call, employment-oriented  planning. 
Our planning should have been man- 
oriented.  Instead of that, we have 
sometimes  talked  of  agriculture- 
oriented and sometimes  of industry- 
oriented  plans.  If they had been 
plans which were man-oriented, plans 
which had been employment-oriented, 
we would have got increase in both 
agriculture and industry without some 
of the social costs we have paid in 
recent years.

Another result which has followed 
from this kind of planning, and this 
has permeated  the entire national 
lift, is a lack of sense of commitment. 
There Is not  that sense of involve­
ment  of  every  man in the total 
national  effort.  I  think here the 
Finance  Minister  will not disagree 
with me when I say that many of us 
are concerned only who our own im­
mediate personal objectives. There is 
no( that mi* at national purpose, 
tbare Is not that sense of everyone 
My brxfltvd far a toMt eftort, where

I know that the Finance Minister 
hag made a very eloquent defence of 
the finances for defence and I quite 
agree with his ends. I am sure that 
there is not a single member of this 
House who docs not want that every 
penny required for defence  should 
now be allotted to it. On that point 
I do not think there is a single dis­
sentient opinion in this House.  But 
I believe that there are people in this 
House who say, and I am sure  the 
Finance Minister will agree with them 
here, that we must also ensure that 
every penny spent on defence is actu­
ally spent profitably and usefully. We 
do not want money spent on  roads 
which were never built, which, exist­
ed only on maps; we do not  want 
money spent on old and obsolete and 
what was sometimes called re-condi­
tioned but what  actually was de­
conditioned instruments which  we 
brought from abroad, things  which 
were almost junk. We should  not 
spend any money on any luxury items 
in defence.  We are sure that if the 
money had been properly spent, per- 
haps the same amount of money or 
even a smaller amount  would have 
given a far greater return  to  the 
nation.

In that context, I would also like to 
plaee before the House and. through 
you, Sir, before the Govenvmet and 
the Finance Minister that defence ie 
meet effective when it is backed by
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the morale of a happy, contented and 
proud people. It is not money alone 
which can ensure the defence of the 
tountiy. Take the example oi Viet­
nam,  Whatever you  may think of 
what is happening there, one thing is 
certain. Here you have a people who 
have not invested  very heavily on 
defence but who through their sense 
of dedication, who through their sense 
of commitment,  who  through their 
sense of participation in national life, 
who through their sense of national 
liberty  and  freedom, who through 
their sense  of service and sacrifice 
for the country  have been able to 
resist the mightiest military machine 
that the world has ever known;  rind 
this has been going on for a number 
of years. Defence, therefore, depends 
on a contented people. In providing 
funds for defence we have also to re­
member that the expenditure, that the 
burden on the ordinary man, should 
not reach a stage  where  perhaps 
money is spent but  results are not 
obtained.  We have seen in our own 
life time in China how colossal ex­
penditure on defence does not always 
lead to adequate defence of the coun­
try;  very  often it has resulted in 
unfortunate and unexpected results.

15.45 hrs.

[Shri G.  S.  Duillon in the Clwirl.

I hope the Finance  Minister will 
keep this in mind and see that what­
ever is spent on defence is properly 
and adequately spent and that in the 
name of defence a hush-hush policy is 
not followed. Sometimes it has hap­
pened in this House and elsewhere. 
It is a fact that in many Parliaments 
of the world, defence is discussed in 
a far more devastating manner, in far 
greater detail and Members go into 
questions  which here are not very 
often discussed on the ground of so 
called national security.  There can­
not be any national security question 
when Parliament is concerned. There­
fore, I would plead with the Finance 
Minister, through you, that he should 
also  look into this aspect of the 
question.

In his very  able analjpia—I have 
said earlier  that it is a very able 
analysis and that  credit should be 
given to him—the Finance  Minister 
has stated  that he is disturbed  by 
certain areas  of concern.  If I had 
the time I would have liked to touch 
on all of them but since the time at 
my disposal is very limited, I shall 
touch only  two or three areas of 
concern.  Very rightly, he has men­
tioned  food as as his first area of 
concern. On that question, there  is 
no doubt in this country that we are 
faced with rather unfortunate results. 
Three plans are over and we do not 
know where the Fourth Plan is. We 
do not  know if there is & Fourth 
Plan. I believe this is the second 
year of the Fourth Plan, and yet its 
shape, its objective, its  magnitude, 
all these are matters of speculation. 
There has been, whether we like it 
<>r not, a de facto holiday from plan­
ning. These two years nothing  has 
happened.  But even in the earlier 
Five Year Plans, it is a tragic com­
mentary on our planning and on our 
accomplishment  that  while in the 
First plan on an average we imported 
roughly about 1 million tons of grain 
every year, during the second  Plan 
we imported on an average about 2 
-million to 2-1 {2 million tons  every 
><Gar, in the Third Plan it went up to 5 
million tons while in the last two 
years it has been of the order of 10 
million tons.

I know that it will be said  that 
there has been unprecedented drought 
in the last two years but this, I do 
not think, is an adequate excuse. In 
a vast country like India it will never 
be that all the areas will get equal 
monsoon every time.  Then, drought 
also, to some extent, can be fough{ 
by man.

When I was in the United States 
recently, throughout people  challen­
ged us and said, "It is true, you have 
had drought but you also have 500 
million people; you have 200 or 250 
mill ion adults which means about 128 
million adult males; could they not 
do something to brine  underground
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water up to the surface? You could 
have itMli and other  irrigation 
schemes by which water could  be 
brought”. In America water is brought 
to California from 600 miles. It will 
have to be admitted that we have not 
paid sufficient attention to this aspect.

Very often—I do not refer to  the 
present Finance  Minister—Ministers 
have come forward and said, "What 
are we to do? God was unkind” But 
God is kind only to those who help 
themselves and we have not helped 
ourselves.  Let the Finance Minister 
set a target before this country. This 
year. I think, we are perforce compel­
led to import something like 10 mil­
lion tonnes of foodgrains.  Let  him 
announce here and now that  next 
/ear it shall not  exceed 5  million 
tonnes, the year  after 2  million 
tonne; and in the third year we will 
not import foodgrains and we will see 
to it that we produce enough food- 
jrains within our country. After all, 
what is the shortage today? Accord­
ing to some estimates  it is 5  per 
cent. Even the maximum estimate of 
the shortage is not more than 10 per 
cent. With proper and equitable dis­
tribution, with proper handling. 10 
per cent shortage is not such a thing 
that it cannot be handled by a great 
nation like India.  If, therefore, he 
rets this target that whatever happens, 
next year we shall not permit more 
than 5 million tonnes of foodgrains
1.o be imported, the next year 2 million 
tonnes and in the third year there 
shall be no imports and we will have 
to make do with what we have—You 
cannot do that this year because the 
people have not been given sufficient 
warning or notice—if the Government 
work to a plan like this. I am confi­
dent that within three years' time the 
food deficit in the country can he 
wiped out.  The moment the  food 
deficit is wiped out it will have a num­
ber of consequences,  internal  and 
external

Today we are like a nation of beg- 
**». I have sever ffelt so humiliated 
» nsjr life a* I did whoa X went out

last year. Even when X was abroad as 
a student and when India was not free, 
we did not have this sense of humilia­
tion. We were then a subject country 
and were fighting for freedom.  All 
the countries honoured us as a nation 
deprived of freedom by unfortunate 
circumstances but which was trying its 
hardest to regain its freedom.  But 
for IB or 20 years after freedom we 
have been going with a beggar's bowl 
to big and small nations. This humi­
liation has to be wiped out.  There 
will be new stances of foreign and 
economic policy inside and, therefore, 
I appeal to the  Finance  Minister, 
through you, that he should give a 
direction to all his colleagues that 
there shall be no import of foodgrains 
after three years and we have to pro­
duce what we need within the next 
two years.

On this point I would like to add 
one or two comments  more.  The 
measures which have been suggested 
for the reorientation of agriculture are 
welcome so far as thej* jjo. They are 
moving in the right direction but I do 
not think they go far enough. One 
of the major reasons why agriculture 
is not more productive jn this country, 
I think, is firstly, that many of  the 
people are not involved; they do not 
have a sense of commitment. Till we 
have land reform measures and till we 
Hive the actual peasant a sense of 
participation and ownership in the 
land, we cannot get that kind of pro­
ductivity which we get where the 
peasant is the owner of his land.

We have talked of ceilings; we have 
not generally talked of floors in this 
country. Both ceilings and floors are 
necessary. But in respect of ceilings, 
I would like to remind this House 
that in a country like Japan, which 
has perhaps the highest productivity 
per acre in 'he  world, the ceiling 
i* only 10 acres in a country  like 
Taiwan or Formosa it is only about
7 acres and in Denmark—I have myself 
visited H and seen—the vast majority 
of farms are three acres or less. And 
the productivity in these countries is 
perhaps the highest in  the  world 
because the number of owner-fanner*
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is the largest and the number of land­
less labourers the least. 

We have also to work towards a state 
where the 1drgest number will be 
C•wner-farmers and the smallest num­
ber landless labourers. That will 
require a kind of a peaceful revolution 
throughout the countryside. This can 
be done only if we find alternative 
employment for the millions of people 
who will be taken off the land. The 
major cause of the distress Of our 
agriculture is that about 70 per cent of 
the people depend on land and the 
land cannot support 70 per cent of the 
people. The most prosperous country 
in the world, the United States, has 
only about 9 or 10 per cent-perhaps, 
Jhe figure is evtn lower today­
depending on land for a living. 

We cannot do it immediately; I 
i:annot even think about it. 1:1' we 
,:ould reduce it to 60 or 55 per cent, 
there will be an immediate upsurge 
of economic activity in this country 
provided we find employment for those 
who are taken off land. For this, 
what is needed are tens of thousands 
of small rural industries of every 
t-3,pe . Japan, Taiwan and Denmark 
have, to a large extent, succeeded in 
their agricultural policy, because theY 
have linked up their agricultural 
policy, their agricultural programme, 
with small-scale industries, cottage 
industries, dairy farming and various 
other types of industries. For this, 
it will be necessary for the Go·1eru­
mPnt. I think, the Centre itself, to 
initiate measures to provide funds, to 
provide credit, so that there will be 
whole-time jobs for those who are 
taken off from the land entirely and 
p:irt-time jnbs for a vast number of 
pepole who have spare time during 
the off-season in agriculture. 

I welcome the development of che­
mical fertilisers; but I would like to 
.,�i a word of warning. ChPmical fer­
tili�ers extremelv useful but like many 
,other good things, they are excellent 
11' thev are our servants and the:v do 
not become our masters. Chemical 
r,�rtilisers, without water and without 

•he support of organic manure, will 
sometimes do more harm than good. 
Here, I have to say with regret the 
same emphasis has not been given, 
in spite of our protests, to small-scale 
irrigation and to the developemnt of 
organic manures of various types. 
I understand, in West Bengal, in 
Calcutta, they are now trying to 
develop organic manure from the 
sewage, the garbage and other waste 
of the city. I understand that a plant 
like that would cost only Rs. 1.20 
crores with Rs. 20 lakhs of foreign 
exchange element and will give about 
50,000 to 60,000 tonnes of manure per 
year at a value of Rs. 70 lakhs to 75 
lakhs. This sort of thing should be 
pursued to ensure that there is ade­
quate supply of organic manure of 
various types. 

My hon. friend, Shri Yajnik, the 
other day raised .a question, which has 
botl). economic and social implications, 
viz., the use of night soil and various 
kinds of wastage that go completely 
waste. Even cow-dung, largely, goes 
waste because so much of it is burnt. 
Even in this age of atomic race, so 
far as its development for peaceful 
purposes is concerned, we compete 
with so many advanced countries of 
the world, even today-I think, I ·1m 
not wrong-20 per cent of the energy 
consumed in this country comes from 
not even coal .and other traditional 
types of sources but from cow-dung 
and various types of vegetable waste. 
If this cannot be changed. we canno\ 
change the vilhge economy. I hope 
Gove.rnment will pay adequate atten­
tlon to this aspect so that we can 
have a simultaneous development of 
agriculture and industry in the county­
,\de and transform our economy. 

I now come to the second area of 
concern mentioned by the hon. Finance 
Minister and that is inflation and 
prices. I have briefly, referred to it 
when I mentioned the question of 
devaluation. Actually, it is inflation 
and rise in prices which is one of the 
most dangerous diseases which haunt 
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the Uad today.  Unless we haw ■ 
j»K«ny» m the fiscal policy, I do itot 
ttrink we tom stem  the  rot.  Die 
finance Minister has indicated NB< 
of the evils. But I am sorry to And, 
while he has Indicated the evils, he 
has not suggested any measures as to 
how to stein the rot. He has himhell 
indicated that there is  investment 
today in land, in gold and in various 
other kinds of unproductive  things 
where, because of the devaluation and 
the falling value oi money, the profits 
of the investor go up. There is, there­
fore, a tendency today to invest in 
these useless and unproductive type* 
of  investments  rather  than  in 
industries where there Will be a defi­
nite addition to National Wealth. As I 
suggested a moment ago. in the field of 
industrial policy also steps must be 
taken to see that, as far as possible 
these resources are directed to those 
channels where there will be  the 
largest employment of men. that i*t 
small-scale industries  and  cottage 
industries, so that a vast number of 
men are involved and in this way we 
have both products and also employ­
ment for a very large number of men.
I would call him, not an investor hut 
a speculator who wants to run to gold 
and land. If the Finance Minister had 
put a tax on unearned increase in land 
values, in urban areas, if he had put 
a tax by which houses, above a certain 
'rapacity, costing more than a certain 
amount, were subjected to very severe 
curtailment, 1 think, this would have 
given him additional resources and it 
would have been generally welcomed 
by the entire House.
But instead of this, there have been 
taxes on a number of articles which 
'have become necessities.  Tea is no 
longer a luxury.  I know that the 
Finance Minister will say that it is not 
as a luxury thing that he has taxed it, 
hut he has taxed it in order to curb 
consumption. But I think that this is 
not the correct way. What we really 
want Is increase in production,  for 
dealing with the whole question of 
taxation and rising prices, the first end 
f-rMnbst thing is to see that the pro- 

orocess is given a* impetus 
fcnd tfcotottf jiMdtK&ioh fa the eotflitry

is increasê which unfortunately hap 
net been aane  if socialism mean* 
anything, it means equality in econo­
mic, political and social spheres. This 
can be guamateed only if we have 
taxation measures by which dispari­
ties are reduced and in that direction,
1 do not find sufficient indication in 
the Finance Minister’s budget which 
will lead us towards  a  socialistic 
society, a society where there will be 
eqaulity----

Mr. Chairman:  He may conclude
now.

Shri Humayim Kabir: I will finish 
in a minute or two

1 would also suggest that forward 
marketing should be stopped in  all 
edible products and not only in foqd- 
grains. This also is a source of *P*“ 
tulation. When you have no forward 
marketing in foodgrains, why should 
there be forward marketing in edible 
I Toducts and various other things.

I would also suggest for his consi­
deration de-monetisation. This looks 
rather severe, I am not suggesting 
10nfiscation, but I am only suggesting 
' cmonetisation so that all the black 
money which today is hidden  and 
which is acting as a check on  the 
growth of industries and  economic 
activities in this country will be forced 
to come out in the open.  If  this 
measure is taken and is backed up by 
other measures by which any payment 
above a specified limit—whatever may 
be the limit, it may be Rs. 250 or 500— 
would be only through cheques, then 
you will immediately induce the bank 
habit in the country and you will also 
force the hidden money to come into 
the open so that there will be  n* 
occasion in future for this kind ot 
hoarding or black-marketing.

I  would also urge  very strongly 
simplification of the  tax  structure 
Today the honest tax-payer ** the most 
persecuted man in this country. Every 
nne who has a salary or a fixed income 
knows that he is harassed at every 
point whereas IhOse who have various 
devious wavs of income very often do 
not pay taxes at all. In a country like
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the United Statsa, in cases of persons 
with an income of 5,000 dollar* or leu. 
the income-tax officer* examine only 
one per cent of the ancueci. A 
thorough examination is undertaken in 
respect of only one per cent of the 
persons where as in our country, whe­
ther the man’s income is Rs. 4,500 or 
Its. 6,000 or Rs. 8,000, the income-tax 
officers go through every single case. 
This is the category of lax-payers who 
are the least likely to defraud because 
they are very often salaried persons. 
If some methods were introduced by 
which income-tax officials  do  only 
sample checking at lower levels  of 
income—it  may  be  Rs.  6,000 or 
Rs. 8,000—these very officers would get
11 lot of relief so that they could pay 
far greater attention to those  cases 
which deserve attention and where 
actually frauds take place.

Similarly, I suggest that  you do 
something about salos-tax also. There 
■are a number of returns and  they 
drive an honest man to becomc dis­
honest.  A small shopkeeper  cannot 
give an honest return and. therefore, 
very oflen he has to cook up some 
figures.  If some device  could  be 
found—of course, with the agreement 
of the States—to have either excise 
or Central sales tax so that there could 
be taxation at one point as is the 
case in respect of cloth and several 
other items, you will perhaps stand 
to gain: you save harassment, release 
creative energy and at the same time 
get a much larger income than you do 
today.

I have seen a report by an expert 
who suggests that without imposing 
a single new tax. with simplified pro­
cedure and more rational tax struc­
ture, the existing taxes can yield about 
Rs. 500 to 600 crores more per year. 
If that could be done, there will be 
no occasion for imposing new taxes 
every year as has been the practice 
almost every year. This, I think, is 
a matter to which I would draw the 
attention of the hon. Finance Minister. 
I have already  mentioned that pne

rather peculiar feature of tha preaaat 
budget is  that while some  o  the 
necessities have beta taxed, some of
the luxuries have been left untouched. 
My hon. friend who spoke just befona 
me in a very  able maiden speech 
twitted the Finance Minister a little 
about his reluctance to tax spirit and 
liquor.  I do not know  what tha 
reason is, but whatever the reason 
may be, I would suggest that before 
taxing tea or coffee, perhaps, liquor* 
and spirit might have been a mm 
profitable source of revenue, and this 
could also have been more in confor­
mity with the social philosophy of the 
Finance Minister himself.

Before I conclude, I have just one 
more word to say.

16 hrs.
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Shri Humayun Kabir: If my speech
has a soporific effect I think I should 
take a patent, and I ought  to  tell 
those hon. Members who cannot sleep 
otherwise that they should come and 
listen to speeches of mine like this.

In conclusion, I  would  say  that 
what we really want in this country 
is a sense of involvement. Millions of 
people must be involved in a creative 
effort, and this can be done  if  we 
adopt programmes and policies which 
will find employment for everybody. 
Today, there is educated unemploy­
ment  I personally have never recog­
nised any distinction  between edu­
cated and uneducated unemployment. 
In my opinion, unemployment ia un­
employment, whether educated or un­
educated.  When there is  complete 
literacy in a country, all  unemploy­
ment will be educated unemployment. 
But toda there is educated unemploy­
ment as different from  uneducated 
unemployment. If we take up a pro­
gramme to wipe out illiteracy  from 
this country within  the next five 
years, there shall be no  uneducated 
unemployment left. H similarly  we




